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PART IV.

Regulations, Orders, Notifications and Rules, of the Government 

of India, of the Government of Bihar, and of the High Court. 
Papers extracted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps.

thereto which may be received by the 
undersigned before that, date will be duly 
considered by the Court.

PUBLISHED UNDER THE AUTHORITY 
OF THE HIGH COURT OF JUDI­
CATURE AT PATNA.

By order of the High Court, 
S. K DAS, 

Refjistrur.NOTIFICATION.

'Ike 21st September, 1940. ORDER XXI.

Rule 54(2).

Inscrl a comma in place of the ful1 st°P 
at the end of sub-rulc (2) of rule 51 and add
the following.

« and also where the property is situate 
within cantonment limits, in the 
office of the local Cantonment
Board and *. W**
Officer concerned.’ .

<_»Xhe following draft ameud-
of Order XXI in theNo. 47-R—

ment of rule 54(2) .. p
First Schedule to the Code of Civi 
dure, 1908 (Act V of 1£08) which* propped 

to bo made by the High C°nit 0 u 
at Patna under section 1—^ 0 on 0f 
Code is published for the in on 
peiscns likely to be affected thcrerJ‘ sl_ 
draft amendment will be taken 1U ^

the 31st October, U4U, 
relating

The

deration on or after 
ur*d any objections or suggestions
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as tho Secretary of State may have 
determined and have caused to be notified 
to each individual subscriber or benefici 
concerned.

(2) A pensioner who, having been admit­
ted before 1st July, 1940, has received 
pension at a rate lower than that admissible 
under this Rule shall be entitled to the 
benefit of the increased rate with effect 
from the date of admission or 1st April 
1937, whichever is the later

Eor -the Fourth Schedule to the said 
Rules the following shall be substituted _

“ Fourth Schedule (Buies 13 and 14).

Benefits to dependants of compulsory 
subscribers.

(1) Peusions to dependants of subscribers 
who entered the service before 1st April, 
1934 :—

The annual pension payable to a widow 
during widowhood shall be £195 payable 
quarterly in arrear, with a gratuity on the 
death of the subscriber of one year’s pension 
(£195).

The annual pension payable to a 
fatherless child shall be as follows : —

FINANCE DEPARTMENT.
ary

NOTIFICATION.

The 24ih September 1940.
No 9463-F-—The following notification.

' India in theissued by the Government of 
Finance Department, is republished ior 
general information.

By order of the Governor,
J. BOWSTEAD,

Chief Secretary to Government. 
Simla, the 17th July 1940.

No. F. 26 (l)-B.II/39.—The following is 
published for general information :—
“SUPERIOR SERVICES (INDIA) 

FAMILY PENSION FUND RULES.
Amendments, dated april 18, 1949.

I, Lawrence John Lumley, Marquess of 
Zetland, one of His Majesty's Principal 
Secretaries of State, in exercise of the 
powers conferred upon me by sub-section 
I (a) of section 247 of the Government of 
India Act, 1935, hereby make, with the 
concurrence of my Advisers, the following 
amendments to the Superior Services (India) 
Family Pension Fund Rules :—

In the proviso to Buie 4 of the said 
Rules the words from “ or by making any 
reduction” down to the end of the rule 
shall be omitted.

£ s. d.
From birth to age of 6 years 29 5 0
From age of 6 to age of 12 43 17 6

years.
From age of 12 years

with a gratuity on the death of the subs­
criber of one year’s pension at tho rate 
applicable to the then age of tho child as 
specified above. The pension is payable 
quarterly in arrear.

(2) Pensions to dependants of subscribers 
who entered the service on or after 1st
April, 1934: --

The annual pension payable to a widow 
daring widowhood shall be £190 payable 
quarterly in arrear, with a gratuity on the 
death of the subscriber of oue year’s pension 
(£120).

The annual pension payable to a father­
less child shall be as follows : —

... 58 10 0
In the first footnote to Buie 12 of the 

said Rules before the word “ Colony ” 
wherever it occurs the words “ Dominion 
or ” shall be inserted.

For Buie 21 of the said Rules the 
.following shall be substituted :—

“21.—(1) With effect from 1st July, 
1940, the amounts of all annuities provided 
under this section of these Buies, liability 
for which was accepted before 18th April, 
1940, shall be varied as follows :—

(a) Annuities in course of payment on 
31st March, 1937, shall be subject to the 
undermentioned reductions, namely :—
To Widows : —

Reduction 
per cent.

£ s. d.
From birth to age of G years 23 10 0

Widow born.
From age of 6 to age of 12 4i 15 0 

years.After 31st March, 1887
After 31st March,

before 1st April, 18S7.
After 31st March, 1SG7 and 5£ 

before 1st April, 1877.
Before 1st April, 1867

To Sons and Daughters to Age 
21 :

All ages
To Daughters continuing until 

marriage:

... ?i
1877 and 64 57 0 0From age of 12 years

with a gratuity on the death of the subs­
criber of one year’s pen don at the rate 
applicable to the then age of the child as 
specified above. The pension is payable 
quarterly in arrear. ”

... 4*.

In the Sixth Schedule to the said Rules 
the words “The pensions secured under 
these Tables are subject to reduction under 
the terms of the Government of India 
(Family Pension Funds) Order, 1936 , 
shall be omitted, and for the Tables append' 
ed to the said Schedule the following shall 
be substituted ;—

H

All ages
(b) Annuities becoming payable 

2-lso March, 1937, shall be such

• ■ •

after 
L amounts
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approved by tho Central Govern 
monk for tho training of technical 
personnel; \

HOME DEPARiMENT.

NOTIFICATIONS. 3- Io sub section 
of section 4 of the 3aicl 
Ordinance, the follow, 

shall be added, namely:—

(2)Amendmsnt of sec­
tion 4, Ordinance II 
of 1940.
ing

The 25!h September 1910.
Nn. 7290-C.--The following notification 

by the Government of India is republisned 
for general information. “ and, having so applied, shall take 

' into it3 employment such technical 
personnel within such period and 
on such terms and conditions as 
the Tribunal or the Central 
Government, as the case may 
may direct.

By order of the Governor,
• J. BO'iVSTEAD,

Chief Secretory to Gooernmcnt. 

LEGISLATIVE DEPA R I’M ENT. 

Simla, the 5lh September 1040. 
ORDINANCE No. XI op I9T0.

4. Ia section 5 of the 
said Ordinance,'—

('*) in sub-sectioiv

Amendment of sec­
tion 5, Ordinance II 
of 1940.

- AN (2),—
ORDINANCE (i) for the words “ njt less than four *»

the words “ a chairman and uot 
less than two other ” shall bo 
substituted ; and

(ii) the following proviso shall be 
added, namely :—

‘• Provided that for the purposes of this 
sub-section officers of Company- 
managed railways shall be deemed 
to be servants of the Crown/’; 
and

to amend the National Service (Technical 
Personnel) Ordinance, 1940.

Whereas an emergency has arisen which 
makes it necessary to amend the National 
Service (Technical Personnel) Ordinance, 

II of 1940. 1940, for the purposes hereinafter appear­
ing;

Now, therefore, iu exercise of the 
powers conferred by section 72 of the 
Government of India Act as set out in the 
Ninth Schedule to the Government of India 

5, Act, 1935,-the Governor-General is pleased 
to make and promulgate tho following 
Ordinance :—

(6) sub-section (3) shall be omitted and 
sub-sectioas (4), (5). (G), (7) and (S) shall he 
re-numbered, respectively, as sub-sections (3) 
(I), (5), (C) and (7).

Amendment of section 6,
Ordinance II of 1940.

26 Geo.
o. 2.

1. (/) This Ordinance may bo called the 
National Service 
(Technical Person­
nel) Amendment

5. In section G 
of the said Ordi­
nance, —

(u) for sub-secticn (2) the following sub­
section shall be substituted, namely: —

Short title and com­
mencement.

Ordinance, [940.
(2) It shall come into force at once.

2. In section 2 of the National Service
“(/) A Tribunal may, subject to any 

rules made in this behalf under
section i9, take steps to ascertain 
particulars of the technical 
personnel employed 
industrial undertaking (including 
a notified factory), the suit­
ability of such personnel for 
employment in the
service, and the capacity of the 
undertaking to release such
personnel or any part 
for such employment, 
regard to the nature of the work 
in which such personnel or part 
is engaged. ” ; and

(Technial Personnel) 
Ordinance, 1949 
(hereinafter referred 

to as the said Ordinance),—
(a) in clause (c), after the words “ or ” 

the words “in a

Amendment of section 2, 
II of 1940. Ordinance II of 1940.

in any
notified factory, training 

establishment or-technical post unier the 
Crown in pursuance of an order passed 
shall be inserted ; and national

(b) clause (;) shall be 
clause (k)f and before clause (k), as s ) 
re-btfcered, the following clauses shall be 
inserted, namely:__

re-lettered as
thereof
having

4 (*) “ technical post under the Crown ” 
means any post under the Crown 
the holder of which i3 required 
to possess a knowledge of one . or 
more cf the trades specified in the 
Schedule;

“ and 
omitted

(b) in sub-section (2), the word 
at the end of < lauss (a) shall be 
and after clause (b) the following clause* 
shall be inserted, namely :—

(y) * training establishment” “ (c) authorise any person who belongs 
to t:ie managerial or supervisory 
class of technical personnel c

means
any technical institution or train­
ing centre established, selected or



A

pabt iv.j THK ORlsg^
GAZbttb,

October
,4- 1940.by^uclfundGrtakiDg'^,3 occuPie<J 

technical skill 0f JLu d te4 t,le 
the Tribunal nmy bv P°T8 88
writing direct, and * °rdi;r in

5858

section (2) of see ?°“ Under sub‘ into its^W? 4’t0 ^
cal Pe«onnel wTthinTCVeChni‘

may hp1 Wlthl.n such period 
order.“ pecified in (he

sub-section (2),_

(° to? rta- t*otified
22222^“'™e 
inserted; and

00 ffetor?’ T** “thG Do«fied
uctoiy the words -or the
mcnt°f tb®training establish- 
CB “fc ,0r tbe department con-
ahantmserS;CaSe“aybe”

(rl) require any industrial 
to afford 
Tribunal

as

« SZytSjZ «S
rt;sv£r»r »°»-Sot, ’ S“h

(k) in

post
6. In section 7 of the said 0rdina

Amendment of section 7 ^j16 “
Ordinance II of 1940. ’ the end of clause (a)
to clause (6) the wcST^and*” ‘Tn^’ 
added and for the words fr»n • gkall betho followiug “?.2 'd ™? T“(l’1 
substituted, namelyl^s 8ball be

shall be
nee, 

and” at

(C) Sub;?ection (3), after the word 
■employment” the words «in 

tne national 
inserted;

“ (C) et2“Bicil Personnel, whether 
employed or unemployed, t0 
present themselves at such place 
and tune as may be specified in 
the order and submit themselves 
to a test of their technical skill,

and such order shall be complied with 
w.thm such period or on such date as 
may be specified in that behalf in the 
Older.”

service” shall be

(d) in sub-section (4),—
(0 for the words “ 

tbe words 
service ”

notified factory ” 
“the national 

shall be substituted;
and

(n) after the words “one notified 
factory ” the words “ , training 
establishment or technical post 
under the Crown ” shall be 
inserted;, and

(c) the following sub-sections shall be 
added, namely:—

“ (5) The head of any training esta­
blishment in which technical 
personnel is directed to under­
take employment in the national 
service under sub section (7) or 
sub-section (2) shall take into 
employment in the said estab­
lishment such personnel with­
in such period and on such 
terms and conditions as may 
be specified by the Central 
Government.

(0) No person iucluo'ed in the defini­
tion of technical personnel who 
has been directed to undertake 
employment in the national 
service in a training establish­
ment or technical post under 
the Crown shall be discharged 
from or leave his employment 
in such establishment or post 
unless the head cf the establish­
ment or dej.artmei.t or tho 
j erson concerned, as the case 
may be, has previously obtained 
the peimission in writing of tho 
Central Government.”

7. In section 9 of the said Ordinance for 
tbe words and figure 
“section 7 or” tbe 
words, brackets, 

letters and figure “ clause (a) or clause (b) 
of section 7 or under ” shall be substituted.

8. In section 10 
of the said Ordi­
nance,—

(a) in sub-section (.7),—
(i) the words “ after consultation 

with the Tnbunal” shall be 
omitted ;

(ti) in clause (a) the words “in 
• notified factories and” shall bo 

omitted ;

.Amendment of section 9, 
Ordinance II of 1940.

Amendment of sec­
tion. lOi Ordinance II of 
1940.

(Hi) in clause (b), for the words 
« undertake employment in the 
national service in any notified 
factory in British India which 
the words “undertake such 
employment in the national 
service as” shall be substitut­
ed ; and

(ir) after clause (b) the following 
word and clause shall be added,
namely :—

“ and
■ (c) require any notified factory, not 

k withstanding that it has not
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as defined in clause (/) of section q 
of tho Indian Mines Act, 1923, ag 
if all references throughout 
Ordinance, aud the rules 
thereunder to a factory 
references to such a mine.’’

LINLITHGOW,

nicr-Gcneral

9, In section 13 
the said Ordi-Amendmcnfc of section 18, gf 

Ordinance II of 1940. nance,— this
made
^ero

l923,
ul sub section (/), for the words 
" this section ” the words, bra kefs 
and figures “ sub-sections (1), (2) 
and (3) of this section ” shall be 
substituted;

sub section (3), after the word 
“ shall ” the words “ save as n ay 
be otherwise prescribed ” shall be 
inserted ; and

(a) in

Viceroy and Gov( 
Simla:

The 4th September 1040.
(6) in

G. H. SPENCE, 
Sccy. to the Govt.

The 25lh September 1040.

No 7291-U.—Tl13 following notilicati
by the Governnu nt of India is 
for general information.

after sub-section (3), the following 
sub-section shall be added, name­
ly

“(4) Subject to any rules made in 
this behalf under section 18, 
a Tribunal may control the 
engagement of technical person­
nel by indurtrial undertakings 
(including notified factories) in 
such manner as it thinks fit. ”

(c)
of India.

ion
republished

By order of the Governor,
J. BOW STEAL',

Chicj Secretary to Government. 
DEPARTMENT OF -LABOUR. 

Siml:, the 5lh September 1040.

sub-sec­
tion (2) of section 19 
of the said Ordi-

10. InAmendment of sec­
tion 19, Ordinance If of 
1949.

nance,—
(a) in clause (a), for the brackets and 

the brackets and No. TEG.—In exercise of the powers
conferred by section .9 of the National 
Service (Technical Personnel) Ordinance, 
1940 (Ordinance No. II of i 940), -the 
Central Government is pleased to direct 
that the following further amendments 
shall be made in the National Service 
(Technical Personnel) Pules, 1940,
b- *•—

figure “ (5) 
figure “ (4) ” shall be substituted ;

t?>) in clause (b), for the brackets and 
figure “(S)” the brackets and 
figure «(7) ” shall be substituted;

(c) clauses (c) and (d) shall be re-letter­
ed as clauses (d) and >e), respec­
tively, and before clauie (d), a* so 

' re-lettered, the following clause 
shall be inserted, namely : —

“ (c) the conditions under the 
manner in which the tests men­
tioned in clause (c) of sub sec­
tion (2) of section 6 
clause (c) of section 7 shall bo 
carried out; "

(c7) clause (e) shall bo re lettered as 
clause {(j) and before clause (g), as 

lettered the following clause 
• • shall be inserted, namely:
“(/) the matters requiring to be 

prescribed for the purposes of 
sub-sections (3) aud (4) of sec­
tion 13

11. After section 19 of tho said
nance the following 
section shall be 
added, namely : —

“ 20. The provisions of this Ordinance
and of the 
rules made 
thereundershall apply in relation to mines,

came-

In the said Buies—
I. A Per rule 3, the following rules shall 

be inserted, namely :—
“ 3A. (1) No person shall be authorized

Tribunal toby a
enter upon premises

Si:-*-** wSfii2E£S-S
unf]prfPtrSOnS in tho employment of such 
undertaking unless tho Tribunal Las p:o-
whh 3’ t0“8ultcd the industrial uudertaking 
Pd, °,8ard t0 tlie suitability of the person 

S' e and given due weight to its viewrs.
(2) An Industrial undertaking may during 
6 consultaiion provided fur in sub-rule (I) 

request that the tests referred to therein 
e earned out jointly by the person selected 

oy the Tribunal and by a person belonging 
f fhe managerial or supervisory grades ot 

CC DJcal personnel to be nominated b/tj10 
undertaking, and any such request shall be 

complied with by the Tribunal.

and Tesiing of t chnical 
skill of personnel.

SO re-

Ordi-
Insertion of 

tion 20 in Ordinance II 
of 1940.

new 8cc-

Whom tribunal njay pay to any person 
Way authorize to visit an industrial 

technical skill 0tho

Application of Ordi­
nance to mines.

undertaking and test the 
specified persons, travelling cxpenseS 0
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of Criminal .Procedure, j898. 6 Government so direc^pay^o150’ ^ Central
travelling expenses t° the original nWrS°f •

directed bv employment nr if ° place ofa, Tribunal „*£ "*« U
C'^ <c) ^ section service, to hu or® L" of

' at.a StVefC^ed, P,ace submitehLsoUSeto the Tribunal or^/te may T' $ 

employed, be ZS[^ £$£ * J ^ " '

StTnd forluch SloLbSpSd^f *1 «P««. shall
be required to enable him to^oceed 1 and m1 2Trc°d^ f" *
from the place of the test, and the employer exceed five miles CCS n0t
phall make no deduction from his salary or 
wages on account of Ins absence from, work 
to attend such test..

?,B. (1) Any person who i

Persons undergoing test 
to be treated as on duty,

to Iris

«
f

Penalty for breach of this 
which rule—line

rcay extend to Es. 1,000.’*
_y* r^le l^j for the figures and word -

“ t and 9 ”, the figures, letters and word 
“ 7, {-;V, 9 and 9 A ” shall be substituted.

(2) The Tribunal shall pay to any person 
whom it may direct under clause (c) of 
section 7 to present himself at a speci/ied 
place and submit himself to n test of his 
technical skill travelling expenses on the 
scale referred to in sub-rule (J) of rule 3A.

■; iVP -In rule i.l, after the words “and 
shall ** the words “ if they are not servants 
of the Crown ” shall bo inserted. r

VII. After rule 12,' the following rules 
shall be inserted, namely :—

" I2A.

(3) All orders passed by a Tribunal under 
clause (c) of section 7 shall be issued in 
Form L and copie's shall be forwarded to 
the industrial und.rtaking (if any) by which 
the persons who are to he tested are 
employed.

It shall not be necessary for 
the owner or mana­
ger of an industrial 
undertaking to give 
under sub-section (3) 

of section 13 fifteen days previous notice 
in writing, if, in any particular case or class 
of cases the Tribunal is satisfied that it is,

Dispensing with notice 
' unuoc section 18(3) in 
certain cases.

Penalty for breach of sub-rule (1)—fine 
which may extend7to Bs. 3,000.”

II. To sub-rule (1) of rule 4, the follow­
ing proviso shall be added,, namely

.“Provided that in the case of un­
employed technical persona: 1- 

• ■ a Tribunal may dispense with-the
holding of a* summary enquiry.”

HI. After rule 7, the following rule shall 
be inserted, namely:—

or would be, impracticable to comply with 
the provisions of that sub-section or that 
compliance with those provisions would bo 
contrary to the public interest.

I2B. A Tribunal may control under sub’ 
• section (4) of sec"

Control of engagement fcjon 13 the engage" 
of technical personool m£n(. of tecllnjca| 
under seuiiou 1S(4J.it 7 a. A Tribunal may, after ascertaining 

that the necessary 
Free accommodation, facilities aro available 

medical attention, etc.

personnel by indus- 
undertakings (including notified 

factoiies) by orders in writing duecting—
trial

and having regard to 
the status of the peisonnel and the general 
practice of the industry concerned, direct 
that any technical personnel taken into 
employment * in the’ national service.in 
a notified factory shall be provided with 
such amenities as free accommodation and 
free medical attention as may be spec fi,d 
and the owner or manager o the. nutifi.d 
factory shall comply with such direction

Penalty for breach of to rale-fine 
■which nviy extend to Kb 1,0JO.

IV. After iuIc 9, the following rule shall

be inseited, namely:—
“ 9A- The owner°r 7aacw?y'o°f the°head 

Payment of travelling of a training estab-
ts"T tte lishment, in h 

any person taken
into employment in the ' ^'finiftcrinina- 
ernployed at the tune of n ,f ^ local 
tion of such einployiucnt, s >

(o) that the previous approval of the 
Tribunal shall be necessary for the 
engagement of such class or classes 
of technical personnel as may be 

the order by anyspecified' in 
industrial undertaking or by such 
industrial unde takings as may be 
specified, or

or all industrial under- 
Tribu- 

tcchnical
• (h) that any

takings shad report to the
nal particulars tf any 
personnel whom they may engage 
after a specified date in such form 
and within such period as the 
Tribunal may direct: 

provided that no order shall be issued
1 under clause (a) « c of^

notified, factory excc tjul t^^
previous approval ot me v, 
Government.

1

B*:

I
!>

exp-usos on
of ' employment 
national get vie©.
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S£Wf£!S &
tv To the Forms set out in the Appendix 

to the said Rules, the following Forms 
be added, namely

VIII. After rule 1C, the following rule 
shall be inserted, namely :—

“16A. Every application for technical 
personnel made by 

cl application notjfied factory to
Tribunal or to the

a
ahullaForm 

under sfotion 4(2).

FORM K.

Application for technical personnel. 

[Sec section 4(5) and rule 16A.]

1. Name and address of the notified factory........................ • ••

2. Name and address cf Owner/Manager making the application

3. Technical personnel required (give details of trades wanted)

4. Purpose for which personnel is required (state nature and purpose of work on 
which the personnel is to be employed)................. ................... ........... ....

5. State salary cr wages paid to similar personnel in the notified factory

G. Dors the factory maintain a Provident Fund or any other fund or scheme for the 
benefit of the employees ? ]f so, give details........... -....... ............................. .

7. Docs the factory allow leave cr holidays with pay to its employees ? If so, give 
details.............................. ...

8. Poes the factory provide (I) free accommodation, (2) free medical attention, or (3) aD^ 
other amenities for its employees ? If so, give details

»•. • •
.i*
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I hereby apply under the provisin™ Z ~~=====”=== 
Personnel) Ordinance, 1940, for th r1'0" 4 ^ of Nat
abovo to.......................... ^ allotment of the technical
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ional Service (Technical 
jueai personnel described in item 3

being a notified 
ion (2) of section 4 of the 
as amended by Ordina

• • •••
‘factory. I have read aid understood the provisions ot sub-sec:io
Rational service (Technical Personnel) Ordinance, 1940 
^o. XT of 1949.

• ■ ■ * • •
• i»

nee
Signature of

Owner/Manager........Dated

The ••• Ml

19 .

To

I M t

FORM L.

TO SUBMIT THEMSELVES TO 
(See section 7 and rub 3B.)

In exercise of the powers conferred on us by clause (c) of section 7 of the National 
Service (Technical Personnel) Ordinance, 1941, we do hereby direct and require you 
Mr......................................................... ................. , son of...............................................................

•°f..................................................— by trade
...... to present yourself before

;afc..............

Order directing technical personnel
a test op their skill.

........on the................................... ........... ' :..................

.. ...a.m./p.m. and submit yourself to a test of your technical
skill.

Chairman......................... ...... ........
National Service Labour Tribunal. 

........19 .theDated

M. S. A. HYDARli 
Secretary to the Government oj India.

or railway station, or in or from any vessel, 
air-craft or railway train, ” shall be omitted.

No. 55d-O.R./40.—In exercise of the 
powers conferred by section 2 of the Defence 
of India Act, 1939 (XXXV of 1939), tho 
Central Government is pleased to direct 
that the following further amendments shall 
be made in tho Defence of India Rules, 
namely—

In rule 104 of the said Rules—

The 25lh September 1940,

No. 7292-C.—The following notifications 
by the Government of India are re-pub.lished 
for general information.

By order of the Governor,

J. BOWSTEAD,

to Government.Chief Secretary

(i). In the marginal heading, after the 
words “ euemy firms’’ the wordsSimla, the 14th September 1940.

No. 496-0.R./40.—In exercise of the 
powers conferred by section 2 of the 
pefence of India Act, 1939 (XXXV of 
*939), the Central Government is pleased 
to direct that the following further amend­
ment shall bo made in the Defence of 

udia Rules, namely :—
k sub-rule (1) of rule 83 of the said 

a*es, the words“ in auy port, aerodrome

“ and purchase' of euemy
” shall be inserted.

cur­
rency

(2) . In sub-rule (1), clause (i) shall bo
omitted and clause (j) shall ba 
re-Ietfccred as clause (/).

(3) . In sub-rule (2), for the word, letter
and brackets “ clause (/)", the 
word, letter and brackets “ clause 
(e) ” shall be substituted.
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being prohibited under section 19 *
Sea Customs Act, 1878 (VIII of 1878) •

(4). After sub-rule (2), the following 
{) sub-rule shall be inserted, the

And whereas the said document has h 
published in the Province of Bengal 
contravention of the order No. 87., -i11 
dated the 9th February 1910, ma(je 
clause (b) of sub-rule (J) of rule 41 0f 
Defence of India Eules, by which th 
publication in the said province 0f ° 
matter contained in such document 
been prohibited;

Now, therefore, in exercise of the powe 
conferred by sub-rule (2) of rule 41 0f the 
said Rules, the Governor hereby declares to 
be forfeited to His Majesty every copy 
the said document and all other documents 
containing copies, reprints, translations of 
or extracts from, the said document.

namely: —
“ (2A) No person

indirectly, purchase enemy
shall, directly or- 

cur­
rency .

No. 529-O.R./3/40.—In pursuance of 
sub-clause (6) of clause (2) of rule 2 of the 
Defence of India Rules, the Central Govern- 
men* is pleased to notify-French Somaliland 
to be enemy territory.

any
has

A. deC. WILLIAMS, 
Secy, to the Govt, oj Indin.

The 25th September 1940.

No. 7293-C.— The following notifications 
by the Government of Bengal are repub­
lished for general information.

By order of the Governor,

J. BOWSTEAP,

Chiej Secretary to Government.

Calcutta, the 12tli September 1940.

Calcutta, the 10th September 1940.

No. 5510-P.—Whereas in the opinion 0f 
the Governor the leaflet in Hindi entitled 
“Sarkar Ki Larai Me Chanda Mat Do” 
(Don’t pay subscription for the Govern­
ment War) published by the Bengal Ccm- 
mittce, Communist Party of India, branch 
of the 3rd International, contains prejudicial 
reports of the nature described in sub­
rule (7) of rule 34 of the Pefeuce of India 
Buies read with clauses (c), (/), (k) and (/i) 
of sub-rule (0) of that rule ;

No. 5643-P.—Whereas the leaflet in 
English entitled “ Long Live the i nity of 
Hindu and Muslim students ” issued by the 
Bengal Committee of the Communist Party 
of India (Section of the Comintern) is a 
document the bringing of which into 
British India is for the time being prohi­
bited under section 19 of the Sea Customs 
Act, 1878 (VII of 187b);.

And whereas the said d( cument has been 
published in the Province of Bengal in 

\ contravention of the order No. 873-P,, 
dated the 9th February 1940, made under 
clause (b) of sub-rule (7) of rule 41 of the 
Defence of India Pules, by which the 
publication in the said province of any 
matter contained in such document has 
been prohibited ;

Now, therefore, in exercise of the power 
conferred by clause (c) of sub-rule (1) of 
rule 40 of the said Eules, the Governor 
hereby declares to be forfeited to His 
Majesty all copies, wherever f und, of the 
said leaflet and all other documents contain­
ing copies, reprints, translations of, or 
extracts from, the said leaflet.

Calcutta, the 11th Septembtr 1940.

No. 5610-P.—In exercise of the power 
conferred by section 19 of the Indian Press 
(Kinergency Powers) Act, 1931 (XXIII of 
1981), the Governor is pleased to declare all 
copies, wherever found, of the leaflet in 
Bengali entitled “ Sarkarer Aghater Dhew 
Apanader Upar-o Asia Parila ” (the impact 
of the Government’s blow has fallen also on 
you) and all other documents containing 
copies, reprints or translations of, 
extracts from, the said leaflet to be forfeite

that it

Now, therefore, in exercise of the power
conferred by sub rule (2) of rule 4i of the 
said liules, the Governor hereby declares to 
be forfeited to His Majesty every copy of 
the said document and all other document* 
containing copies, reprints, translations of, 
or extracts from, the said document.

to His Majesty on the ground 
appears to the Governor that the 
leaflet contains w rds of. the nature 
cribc-d in clause (bb) of sub section (1) ° 
section 4 of the said Act read with 
(3) of section 6 of the Defenoe of India 
(XXXV of 1939; and clause (A) of 6U^'rJjia 
(6) of rule 34 of the Defence of 
Pules.

saidCalcutta, the 13th September 1940.

No. 566S-P—Whereas the leaflet in 
Jimai entitled “Communist Party Ke 
Abedan E. B. Railway IVlnzduron Ke Prati” 
(Communist Party’s appeal to the E B 
Railway workers) published by a local 
(Committee) of th- Calcutta District 
Committee of Bengal Committee of the 
Indian Branch of the Communist Inter- 
natroral ts a deeument the bringing 0f 
which into British India is for the time

dcs-

Calcutta, the 11th September 1940.
otNo. 5599-D. - Whereas in the °ViD\°n 

the Governor the leaflets in Bengali
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round the necks of the Jute Mil) »*-,> i pub'ishod ty tie Bengal P„“iL?,5 

niittce of the ,?-n^an Communist Party 
a branch of the third International contain 
prejudicial reports of the nature described 
m sub-rule (#) of rule 34 of the Defence of

{“ rf fhatlrf (t> °f *"b»"‘=

the 25th September 1940.

*1thi 7U«;,C;~'5” “l0™8 ««il=.tio»S

By order of the G

J. BOWSTEAD,
Chief Secretary to Government■

The 4th September 1040.

No. 25,9-G.—Whereas in the opinion of 
the Goyemor of Bihar the leaflet in Urdu 
entitled “ Hmdusianion Ka Paigam East 
India Company Ke Parznndon Ke Nam”
c nta ns prejudicial reports d the nature 
described m sub-rule (7) of the rule 34 of 

c Defence of India Kules read with 
clauses (c) and (k) of sub-rule (6) of that 
rule;

(A noose

overnor,

^°w, therefore, m exercise of the power 
conferred by clause (c) of sub-rule (l) 0f 
rule 40 of the said Kules, the Governor 
hereby declares to be forfeited to His 
Majesty all copies, wherever found, of the 
said leaflets and all other documents 
taming copies, reprints, translations of (or 
extracts from) the said leaflets.

By order of the Governor,

A. K. PORTED,

Addl. Secy, to Gov1, of Bengal.

con-

Now, therefor?, in exercise of the. power
conferred by clauses (5) and (e) of sub-rule 
(B of rule 40 of the said Kules, the Gover­
nor of Bihar hereby prohibits the further 
publication of the said leaflet and declares 
to be forfeited to His Majesty all copies, 
wherever lound, of the said leaflet and all 
other documents containing copies, leprints 
and translations of, or extracts from, the 
said leaflet.

The 25th September 1940.

No. 7295-C.—The following notification 
by the Government of Bombay is repub­
lished for general information.

By order of the Governor,

The 4th September 1940.
No. 2507-0.— Whereas in the opinion of 

the Governor of Bihar the cyclostyled 
leaflet in Hindi entitled “ Ab Ap Ki f.nkhen 
Khulni Chahie ” issued under the signature 
of K. N. Sinha contains prejudicial reports 
of. the nature described in sub-rule (7) of 
rule 34 of the Defence of India Rules road 
with clauses (e) and (k) of sub-rule (6) of 
that rule;

J. BOWSTEAD,

Chief Secretary to Government.

HOME DEPARTMENT.

I OLITICAL...
Now, therefore, in exercise of the power 

conferred by clauses (5) and (c) of sub-rulo 
(1) of rule 40 of the said Rules, the Governor 
of Bihar hereby prohibits the further 
publication of the said leaflet and declares- 
to be forfeited to His Majesty all ctpiea, 
wherever found, of the said leaflet and a i 
other documents containing copies, reprints 
and translations of, or extracts from, the 
said leaflet.

Bombay, the 31st August 1940.

No. 2304-Poll.—In exercise of the powers 
conferred by section 19 of the Indian 
Press (Emergency Powers) Act, 1931, the 
Government of Bombay is pleased to 
declare all copies, wherever found, of the 
book in Hinci entitled “Azadiki Ag 1 (i.c., 
The Anguish For Liberty) printed at the 
Kang-Manch Press, Patel Mansion, Kmg s 
Circle, Matunga, Bombay, and all other 
documents containing copies, repnn s, 
translations of, or extracts from, l e snic 
book, to be forfeited to Ilis Majesty on 
ground that the said book contains words 
of tho nature described in clause ( ) 
section 4(1) of the said Act.

The 4th September 1940.
No 25('8-C.—Whereas in the opinion of 

of Bihar .the cyclostyled 
«< Khuni Talwarthe Governor

leaflet in Hindi entitled ,

Now, therefore, in exercise of the^ power

prohibits the

of BombayBy order of the Governor
con

N. P. A. SMITH,
the Govt, oj Bombay.

(1) of
Governor

Joint Secy, to
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is pleased to declare the book eutitl 
Communist Manifesto by Marx and Rntr f1 
edited by- Krishna Swami and DiSk9' 
Mehta, published by the Socialist Lit-c 
ture Publishing Company, Agra, aud nrint«c 
by Harilal Maganlal Bhatt at Rharf 
Mudianalaya, Khidia, Golvvad, Ahmedabad* 
every copy thereof aud all other documents 
containing copies, reprints aud translations 
of, or extracts from, the said document, f0l. 
feited to His Majesty, on the ground ’that 
th said book contains matter the publi 
cation of which is punishable under 
sections 124-A and I53-A of the Indian 
Penal Code.'

further publication of the said leafle a -j 
declares to be forfeited to His Mapst) a 
copies, wherever found, of the said leaflet 
and all ocher documents containing copies, 
reprints and translations of, or extracts 
from, the said leaflet.

The 6th September 1940.
■ No 253S-C.—Whereas in the opinion of 
the Governor of Bihar, the leaflet in Hindi 
entitled *• Larai Ki Solah Anna Sachahi 
Khabrcn-Lanka Dalian Ki Tarah Loudon 
Dahan Shuiu Ho Gaya ” contains pre­
judicial reports of the nature described in 
sub rule (7) of rule 34 of the .Defence of 
India Rules read with clauses (e) and (k) 
of sub-rule (6) of that rule;

Now, therefore, in exercise of the power 
conferred by clauses (b) and {c) <f sub-rule 
(I) of rule 40 of the said Buies, the 
Governor of Bihar hereby prohibits the 
further publication of the said leaflet and 
declares to be forfeited to His Majesty all 
copies, wherever found, of the said leaflet 
aud all other documents containing copies, 
reprints and translations of, or extract from, 
the said leaflet.

By order,

R. F. MUD1E, 

Chief Secretary.

COMMERCE AND LABOUR 
DEPARTMENT. :

NOTIFICATIONS.
The 27th September 1940.

No. 6542—IJ-29/40-Com.—The follow­
ing Ordinance promulgated by the Governor- 
General of India is republished hereby for 
general information.

- The 28th August 1940.
No. 2459-G.—Whereas in the opinion of 

the Governor of Bihar the cyclostyled leaflet 
in Hindi entitled “ Dilli ke Prastav se 
khatra
B. N. Sinha contains prejudicial reports of 
the nature described in sub rule (7) of 
rule 34 of the Defence of India Buies read 
with clauses (t) and (k) of sub-rule (0) of 
that rule;

Now, therefore, in exercise of the power 
conferred by. clauses (b) and (c) of sub- 
rule (I) of rule 40. of the said Rules, the 
Governor of Bihar hereby prohibits the 
further publication of the said leaflet and 
declares to be forfeited to His Majesty all 
copies, wherever found, of the said leaflet 
and all other documents containing copies, 
reprints and translations of, or extracts 
from, the said leaflet.

' j . :

: By order of the Governor of Bihar, 

Y. A. GODBOLS,
Chief Secretary to Government.

The 25th September 1940.

No. 7299-C.— The following notification 
by the Government of United Provinces is 
republished for general information.

By order of the Governor,

J. BOWSTEAD,
Chief Secretary to Government. 

Miscellaneous.
In exercise of the powers conferred by 

section 99-A of tho Code of Criminal Procn. 
dure, 1898 (Act V of 1898), the Governor

issued under the signature of

By order of the Governor, 

W. .W. DALZ1EL, 

Secretary to Government. 

LEGISLATIVE DEPARTMENT. 

Simla, the 26th August 1940. 

ORDINANCE No. IX of 1940.

AN

ORDINANCE

fo make certain provisions for the insurance 
of goods i i British India against damage 
by enemy action.

i
W heueas an emergency has arisen w'hich 

renders it necessary to make certain provi­
sions for the insurance of goods in British 
India against damage by enemy action ;

of theNow, therefore, in exercise 
powers conferred by section 72 of the 
Government of India Act as set out in the 
Ninth Schedule to tho Government of India ^ 
Act, 19o5, the Governor General 'is please 
to make and promulgate the following 
Ordinance :—

called
Risks1. (2) This Ordinance may be

the War 
(Goods)
Ordinance, 1940.

Short title extent and 
commencement.

Insurance
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593(2) It extends to the whole 
India.

(3) It shall come into force on such date 
. as the Central Government lmy, by notifica­
tion iu the official Gazette, appoint.

2. In this Ordinance,

Definitions, 
context,—

of. British
(») goods used as... material from which goods of that description 

a:c produced or as ingredients 

goods ofc°mponont parts of 
‘hat description; and

ih the fol!owi 
tion to 

. busin

, unless there is 
anything repugnant
in tl;o

ng goods shall, in rela- 
.. any person carrying on 

ess in British India 
seller of goods of aoy description 
not produced by him, bo deemed 
to be good8 insurable under this 
Ordinance,, that is to say, all 
goods of that description being 
goods situated in British India.

(5) 'In relation t: a person carrying on in 
British India the business 
agricultural products produced by 
agricultural products and live §tock *.< 
time being situated in British India shall, 
subject to the following provisions of this 
section, be deemed to be goods insurable 
under this Ordina

subject or as a

('0 “ agricultural products” means 
products of agriculture, .horticul­
ture or sylviculture and includes 
growing crops, plauts and trees ;

(b) “goods means any materials, 
commodities or articles and in­
cludes materials or articles used 
in or for tbe'construction of ships 
.up to the time at wlvch a ship 
after construction is launched ;

of selling 
him, all 

for the

'(c) “ war risks ”
arising from action taken by 
enemy, or from action taken in 
combating an enemy, or in jepel- 
ling an imagined attack by an 
enemy, as may be prescribed ;

((/) “five-stock” includes animals of 
any description;

(e) “ proscribed ” means prescribed by 
rules, made under this Ordinance;

means *uch risks nee:
Provided that the Central Government 

may by general or special order direct 
the provisions of section 7 shall not operate 
so as to require a person to be insured in 
respect of any goods which, in relation to 
that person would not, apart from the 
provisions of this sub-section, be goods 
insurable under this Ordinance.

(•3) 'ihings which, in relation to a person 
carrying on any business as a seller of 
goods, are at auy time goods iusurable under 
th's Ordinance shall not cease to be goods 
so insurable by reason only that they are 
subsequently placed in or affixed to land 
under a contract of sale entered iuto by 
that person in the course of that business.

an

that

(/) “ seller of goods ” includes a seller 
of goods acting as an agent, and, 
in relation to any person carrying 
on the business of selling goods as 
an agent, any reference in this. 
Ordinance to goods produced 
by him or to goeds not produced 
by him shall be construed as 
including a reference to goods 
produced, or, as the case may . 
be, not produced by his principal;

“ situated in Pritish India ”, when 
used with reference to goods, 
means situated on land or borne 
on inland waters in British India, 
but <}oes not include goods sea­
borne in ports or maritime terri­
torial waters.

(4) The Central’Government may, by 
notification in'the official Gazette, direct 
that goods of any description specified iu 
the notification shall, notwithstanding any­
thing contained in this section, be deemed 
not to be goods insurable under this 
Ordinance. »(<J)

4. For the purposes 
cf the Ordinance, any 
goods shall—

Ownership.

(a) in a case where—
(0 the property in the goods is or 

was at any time vested in a per­
son, in rolation to whom they 
are or were then goods insurable 
under this Ordinance, or

(ii) such a person is or was at any 
time entitled cither conditionally 
or unconditionally to have the 
property in the'goyls vested in
him,

be taken to have been owned 
time by the person mentioned in 
.sub-clause (t) or sub-clause (ii), as the 
case may be, of this, clause ; and

r i • ,, A' 3. (1) Subject to
Goods insurable under the provisions flf thjs 

section—
~~ following goods shall, in 
relation to any person carrying 
on business in British India as 
a seller of goods of any descrip­
tion produced by him, be deemed 
to be goods insurable under this 
Ordinance, that is to say, “ .
goods situated in British India.;/

being either—

(i) goods o

this Ordinance.

(a) the

ut that/all

f that description., or
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(3) Different forms of policies, diff 
rate-- of premium and different periods 
Ip prescribed under subjection 
relation to different descriptions of 
and according to the place at which
the circumstances m which the 
insured arc situated.

(b) in any other case, be taken to bo or 
to have been owned at- any time by

at that
e*ent 

may 
(*> in 

goods 
and 

goods

any person who is or was 
time entitled to sell the goods as
an agent:

onProvided that any person carrying 
a business in the course of which he cons­
tructs ships or parts of ships shall, in 
relation to ships or parts of ships constructed 
under contract in the course of that business, 
be deemed to be carrying on business as 
a seller of ships or parts of ships, as the 
may be, and any ship or part of a ship so 
constructed and any goods appropriated for 
its construction, of which under the contract 
with him for the construction the p.erson 
carrying on the business is not the owner, 
shall be deemed at all times before delivery 
under that'contract to be 
course of that business by the person from 
time to time carrying on the business :

(4) A policy of insurance in respect of
any goods insurable under this Ordinance 
under the War Kisks (Goods) Insurance 
Scheme may be issued to a person carrying on 'the business of hanking who is 
interested in such goads by reason of any 
pledge or mortg ge or charge, as well as 
to the person in relation to whom the 
aoods are insurable under this Ordinance.

case

6. The Central Government may employ
authorise 

employment of 
person or

act as its agent f -r any of the purposes 
of this Ordinance and may pay to persons 
Of firms so employed such remuneration 
the Central Government thinks fit:

Employment of agents ^ 
by Central Government.

thewned in the
any 

firm to

Provided further that any money received 
by him under a policy issued in pursuance 
of the War Kisks (Goods) Insurance .Scheme 
in respe.t of damage to any such ship, part 
of a ship or goods shall be held by him on 
trust for the owrner of the ship, part or 
goods, subject, however, to any lien or charge 
which would otherwise bo enforceable 
against the ship, part or goods.

as

Provided that no person cr firm shall be 
so emp!o)ed unless that person or firm i3 
either—

(a.) a member cf an association pres­
cribed in this behalf, or

(b) a person who in British India has 
a standing contract with under­
writers who are members of the 
Society of Lloyd’s, whereby such 
person is authorised within the 
terms of such contract to issue 
protection notes, cover notes or 
other documents granting insur­
ance against war risks,

7. (/) No person shall, after such date 
as may be specified 
in this behalf by the 

Central Government by notification in the 
official Gazette, carry on any business in 
British India as a seller of goods, unless, in 
respect cf any goods insurable under this 
Ordinance which are for the time being 
owned by him in the 
business, there is 
insurance against war 
accordance with the War Disks (Goods) 
Insurance Scheme, whereby he is insured 
in rc-spect of such goods for a sum not 
less than the value thereof for the time 
being;

5. (?) The Central Government may, by 
notification in the

War Risk3 Insurance 
Scheme. official viazette, pus 

into operation 
a scheme [in this Ordinance referred to as 
the War Disks (Goods) Insurance Scheme) 
whereby tin Central Government under­
takes, in ielation to persons carrying on 
business in British India as sellers of goods, 
the liabilities of insuring such persons 
against war risks in respect of goods insur­
able under this Ordinance which arc from 
time to time owned by such persons in the 
course of such business.

Compulsory insurance.

(2) The War Risks (Goods) Insurance. 
Scheme shall be such as to secure—

(a) that any liability of the Central 
Government as insurers under the 
scheme is determined by a policy 
of insurance issued iu the pres­
cribed form and ia respect of 
a period not exceeding the period 
for the time being prescribed in 
this behali, by a person acting on 
behalf of the Central Government

(h) that any premium under a policy 
so issued is payable at such 
as may be prescribed, and

(c) that the amount of

course of that 
in force, a policy of 

risks issued iu

1 revided-that nothing in this sub-section 
shall restrict the carrying on of business 
as aforesaid by any person, if and so long 
as the value of all goods insurable under 
J^his Oidinance which aro for the time

premium payable under aLoScv " by him within one
so issued is not less than P8ueh ' Presidency-town or

as may bi prescribed ;n fi • course that business dees not
- y pr.scnbed in this such amount as may be prescribed in

behalf.

rate

and the 
district in the

exceed
thissum

behalf.
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.Whoever contravenes the provisions
0f sub-section (J) shall be punishable with 
fine which may extend to one thousand 
rupees and with a further fine which may 
extend to five hundred rupees for every day 
a'ter the first on which the contravention
continues.

8- (,') After the date on which the War
Restriction carrying (Goods) Inst:.

0n certain insurance busi- r.tnce bcheme is put
into operation, no 
person shall, except 

as a person antheriscd by the Central 
Government as their agent to issue policies 
in puisuarice of that scheme, carry on the 
business of insuring persons carrying on 
business in Tritish India, as sellers of 
goods, against war rialss in respect of goods 
insurable under this Oidinancc which are 
from time to time owned by such persons 
in the course of such business as is last

10. (I) Any person authorised in this 
behalf by the 
Central Government 
may at all reasonable 
times enter any 

premises occupied by any person carrying on 
in British Jndia tho business of fire insu­
rance or of a seller of goods, and may inspect 
the premises and may require any person 
found therein, who is for the time being m 
charge thereof, to produce to him and allow 
him to examine such accc lints, books or 
other documents as may relate to the busi­
ness carried on in the premises, and to 
furnish to him such information as he may 
reasonably require for the purpose of 
taining whether or not any person has 
insured any goods against war ri?ks, and, 
if eo, fer what value.

(2) Whoever wilfully obstructs any person 
in the exercise of his powers under this 
section or fails without reasonable excuse 
to comply with a request made thereunder 
shall, in respect of each occasion on which 
any such obstruction or failure takes place, 
be punishable with fine which may extend 
to five hundred rupee?.

(3) Whoever, in purporting to comply 
with his obligations under this section, 
knowingly or recklessly makes a statement 
false iD a material particular, shall be 
punishable with fine which may extend to 
one thou-.and rupees.

Power of Central Govern­
ment to obtain informa-

uc=s.

ascer-

mentioned.
(2) Whoever contravenes, the provisions 

of sub-section (1) shall be punishable with 
fine which may extend to five thousand 
rupees and with a further fine which may 
extend to one thousand rupees for every day 
after the first on which the contravention 
continues.

The Central Government shall 
establish a fund for 

\\ ar Ri ks Insurance pUrp0ses 0f this
fc:j be

9. 0)

Fund. Ordinance,
tailed the War Risks (Goods) Insurance 
Fund, into which shall be paid all sums 
received by the Central Government by 
way of insurance premiums under the War 
Bisks Insurance Scheme, and cut of which 
shall be paid all sums required for the 
discharge by the Central Government of 
any of its liabilities under the War Bisks 
Insurance Scheme, or for the payment by 
the Central Government of the remuneration 

of agents employed for the

of that scheme.

11. Where goods of any description have 
been insured by a 

Refund of premiuma in ge}]er 0f goods for 
certain cases. 0 andany period,
before that period has elapsed goods of

ceased, by virtue of 
sec-

that
description have
a notification under sub-section (4j of 
tion J, to be goods insurable under this Ordi­
nance, the person who has insured such 
goods shall be entitled to a proportionate 
refund of premium.and expenses

offence12. No prosecution for any
punishable under

Limitation of prosecu- ^his Ordinance shall 
lions.

purposes
(2) If, at^ nny timeto be mad^out of the said fund, the sum 

standing to the credit of the fund is less 
than the sum required for the making of 
that payment, an amount equal to the 
deficiency shall be paid into the fund as an 

out of general revenues.
(3) If at any time, the amount standirg 

to the credit of the iund exceeds the sum 
which, in the opinion of the Central Govern­
ment, is likely to to required for the making 
( f payments out of the fund, the excess

•shall be paid into gener

when a payment is

be instituted against 
any person except by or with the consent 
of the Central Government or aD authority 
authorised in this behalf by the Central

Government.advance
. No suit, prosecution or other legal 

proceeding shall lie 
against any person 
for anything which 
intended to be done

13
of legal proceed-Bar 

ings.

is in good faith done 
under this Ordinance.

14- (I) Th0

or i
al revenues.

v-f) The Central Government shall pre- 
^)are such form and manner as may be 
prescribed, and shall publish either annually 
01 Sllch shorter inteivah as may be pres- 

account of all sums received into 
of the War Bisks (Goods)

Central Government may, 
by notification in the 
official Gazette make 

fleet the provisions ofIce rules.

into e
lo mapo wer

rules to cairy 
this Ordinance.cribed, an 

and paid out 
I ns u r a nee F u n d.
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.j. The following risks shall be r.een^d 
. be war risks for the purposes of 
Ordinance and these Rules, namely, 
ris’KS of loss or damage—

O) caused by—

£ij the discharge of any missile 
' ' pc eluding liquids and gas); or

(H) the use of any weapon, explosive 
' or other noxious thing ; or

other injurious

to.the generali y(£) Without prejudice 
of the foregoing power, such rules may

prescribe—
th
the

which shall be deemed 
rhks for the purposes{(i) the risks 

to be war 
of clause (c) cf section 2 ;

of intu-(o) the forms of the policies
ranee leferrcd to in sub-section (2) 
of section 5, the maximum period 
in respect of which such policies 
shall be issued, the rates at which 

such policies shall
the doing of any 
act;

premiums 
be piviblc, and the maximum 
amount which shall be payable as 

premium on such policies;

on
either by the enemy or in coni- 
batiug the enemy or repelling an 
imagined attack by the enemy ; or

auv pro­
perty of any enemy aircraft, or 
any aircraft belonging to, or held 
by*any person on behalf of or for 
the benefit of. His Majesty or any 
allied power, or any part of, or . 
anything dropped from, any 'such 
aircraft.

4. Every, policy of insurance issued for 
the" purposes of the Scheme shall be in 
respect of a period not. exceeding three 
months and ending on a date three months, 
six months, nine months or one year, as the 
case may be, after the date on which the 
Scheme comes into force.

any one
associations to be prescribed 

for the purposes of clause (a) of 
the proviso to section 6 ;

(b) caused by the impact on{c) the

t/1) the.maximum amount to be pres­
cribed for ihe purposes cf the 
proviso to sub-saction (/) of sec­
tion 7 ;

manner ofte) the form of and the
preparing the account referred to 
in subjection \4) of section 9 and 
the intervals at which such account 
shall be published.

LINLITHGOW,

Viceroy and Governor-General. 

Simla : •
The 24lh August 1940.

\
i5. The premia ii payable under any 

policy of insurance issued under the 
Scheme shall bo payable at the rate of one- 
thirty second of cue per cent, per month 
in respect of any period of insurance com­
prised in the period of three months com­
mencing on the date on which the Scheme 
comes iuto force.

6. The amount of any one premium 
payable under a policy of insurance issued 
under the Scheme shall not be less than 
five rupees in the case of a policy issued for 
a period of oue. month, ur les3 than ten

. rupees in the case of a policy issued for 
a period exceeding one month.

7. For the purposes cf the proviso to 
sub-section (1) of section 7 of the Ordi­
nance the maximum amount shall he 
Rs. 20,000.

G. H. SPENCE,. 
Secretary to the Govt, of India.

GOVERNMENT OF INDIA.. 
DEPARTMENT OF COMMERCE.

Commerce—War.

Simla, the 2Glh August 1940.

No. 1-W.E.I./40.—In exercise of the 
powers conferred by section 14 of the War 
Risks (Goods) Insurance Ordinance, 1940 
(No. IX of 1940), read with section 22 of 
the General Clauses Act, 1897 (X of 1897), 
the Central Government is pleased to make 
the following rules, namely :—

1. These rules may be called the War 
Risks (Goods) Insurance Rules, l94j.

2. In those rules—

Stiiih, the 26th August 1940.

Ao. 2-W.R.I./40.—In pursuance
FhT w t0 sub-sectio“ (2> of section 

i (Goods) Insurancenee 194., the Central Government is 
pleaded to direct that no person shall be 
required to be insured in respect of ^ 
goods which in relation to that person 
wou d net apart from the provisions of 
sub-section (*) 0f section 3 of tie said 

Urdmaoee, be goods insurable under
said Ordinance.

of the 
3 oi

Ordi-(/) “ Ordinance means the 
Risks (Goods) Insurance Oi di- 
nance, 194‘J;

War

(ii) “ Scheme ” moans the scheme
referred to in sub-section (1) of 
section 5 of the Ordinance as the 
War Risks (Goods) Insurance 
Scheme,

th®
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ugusl 191'?. •
NoIn exorcise of 

powers conferred by sub-section (4) <yl 
section 3 of the War Bisks (Goods) Jm.ur. 
il0co Ordinance, iJ40, the Certiral Govern­
ment is-pleased to direct that Iho goods- 
specified- in the Schedule annexed hereto 
shall, notwithstanding anything contained 
\x\ sc.o ion 8 (f the said Ordinance, be 
deemed not to bo goods insurable 
the said Ordinance.

Angles, channels, Lees, ,juat?, piling 
Sections and o:her 
material, * 
not;

(he
«•*, CbUeS"”'

& uinds, rods, wire
hexagons, flits 
tions and 

• bright;

r°ds, squares, 
and all o.her-see- 

shapes, other than

Bail 3,under piaS’-'.: fi,hplatcs anfl *>!»'
Schedule. i.inplates, terns plates'-, black, plates- 

and silvor.ihislioJ plafeas;
Hoop and strip, hof or' call rolled, 

other than bright ;'
1kyr03, axles'and wheels ;

Castings,, blocks for forgings,- block's* 
for pressing?,. forgings and stamp­
ings (except where wholly or 
partly machined) and pressings;

Colliery A relies and p'.t props ;• ;

- -Pipes and hot finished tubes;
Assemblies ;# pIdiei and -sections# 

materials as component parts of' 
structures,

- .11., Gold, silver,- platinum,- palladium, 
irid uni, rhodium, osmium and ruthenium- 
a-nd alloys thereof (in grain-, ingot,- bar, wire- 
or powder). *

1. Growing craps, plant- and trees,, 
livestock, and, in relation to ■ a 
carrying .on the business of producing 
agricultural products, the following goodi 
produced by that person- wli-oa on land 
occupied .by bi-Yn in the course of that 
business, that is to say, agricultural 
diicis and: articles of food aud drink 
or partly manufactured or derived from any 
such product accl fleeces and the skins of 
animals

person

pro- 
who I y

2. Goods‘forming the subject of a hire 
pu/qhssa agreement .or agreements where 
the hirer is a person not carrying cn the 
business of soiling, letting cr hiring goeds of 
the description so hired and wherein provi­
sion is made for payment in not less than 
four instalments spread over a period of not 
less than six mouths;

3. Goal (including anthracite and canned 
coal) and coke and manufactured fuel of 
which coal or coke is the chief constituent;

.4; Iron ore; .
. hr . Manganese, ore - of all -descriptions 
except manganese ores used iu -the manu­
facture of chemicals, electric batteries, 
manganese metal, glass

6. Iron and steel scrap ;

12. Paintings in' oil or water colours, 
pencil, ink and charcoal drawings and, 
pastels on canvas or pa/por (including board) 
and hand printed impressions taken -from 
blocks, plates or like material,, whether 
framed or unframed; and sculpture, whether' 
in the rouud, in relief or .in intaglio.

13. Postage stamps (intended for collec­
tion purposes) denoting a postal 
services, being marks or devices embossed 
or impressed or comprised in a label

14. Objects of art or craftsmanship being 
not less- than one hundred years old;

16. Cement and cement clinker..
10. Lime.
17. Slates for roofing.-

■ IS. Pavement kerbs and setts of granite'.

. 1

or ceianncs;. service or

' 7! B 0 h-mc tall if ei-ous mining aud quarry 
unmanufactured other thanproducis,

inica;
! (f. brick-earth and 

bricks, blocks and tiles,
-8. Bricks and (Lies 

clay, and refractory
9. Cinder, scale and slag;
10. Iron and steel of the following des

19. Ores, concentrates, drosses, and re­
sidues for .’smelting of aluminium; antimony, 
copper, lead, nickel, and zinc (or' spelter), 
and drosses and residues-of tin.

criptions:—

Piglroj;

. Ifcrro Alloys 0 
from ;

■ Ixer than in powder.
. .Scrap of the. following instils and 
3 thereof:—aluminium, antimony, 
er. lead, nickel, tin and zinc (or

20.
alloys 
copper, 
spelter).21. Copper, unwrought, whether reiinod 
or not, iu ingots, bars, billets, wirebar*; 
blocks, slab3, cakes, cathodes, anodes, a:id

rods, and, copper rv

Ingots;
Billets, blooms an
Tinplate and sheet bars;
delates, medium plates, whether fabri­

cated or not; sheets, coated and

4incoated j . .

d slabs;

shot
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42. Recovered sewage gieaso and 
sludge.

43 Gas of the kind supplied by publb 
utility undertakings, water and electricity.

Nothing in this Schedule shall, in rela. 
lion to any person carrying on a business 
in the course of which ho constructs or 
repairs ships or propelling machinery fur 
.Jpg have effect in relation to any 
appropriated for the construction 
pair of any paiticular ship or part of 
ship.

22. .Aluminium, antimony, lead, nickel, 
lin and zinc (or spelter) un wrought, in 
ingots, pigs, blocks, cakes, bars and slab.

23. Lead in white lead stacks and cham-

s°Wag0

bers.
2J. Alloys of aluminium, antimony, cop- 

pa*, lead, nickel, tin, zinc (or spelter) un­
wrought, in ingots, pigs, blocks, cakes, bars 
and slats, goods 

or re. 
such25. Unmounted diamonds, whether rough 

industrial diamonds,cr polished, and 
mounted or unmounted. H. C. PRIOR,

A :h!L Secy, io the Govt, of India. 

The 27tli Sep timber 1940.

6543—Hf-C -42/40-Com.—-T h e
following Oidinance promulgated by the 
Governor-General of India is republished 
for general infirmat-ion.

2d. Natural pearls, mounted 
mounted.

27. Other precious and 
stones, unmounted, cut or uncut.

28. Gem 6et jewellery, that is to say, 
precious and semi-precious stones mounted 
in gold or platinum, palladium, iridium, 
rhodium, osmium and ruthenium.

29. Jewelled watch cases.
•'0. Findings and other articles made 

solely (except for fittings and embellish­
ments) of gold or platinum, palladium, 
iridium, rhodium, osmium find ruthenium.

31. Settings, stampings, draftings, 
spinnings, castings and pressings of silver.

32. Printed books, being not less than 
50 years old, and manuscripts.

33. Slates for damp-courses and slate 
slabs.

or un-

senn- precious

No.

By order of Governor, 

W. W. DALZIEL, 
Scc-eiaty to Government.

j

ORDINANCE *No. VII of 1940.

AN

ORDINANCE

furl her to amend the Indian Tea Control 
Act, 193S.

Whereas an emergency has arisen which 
makes it necessary further to amend the 
Indian Tea Control Act, 1938, for. the vnl^nwH 
purposes hereinafter appearing ;

Now, therefore, in exercise of the 
powers conferred by section 72 of the 
ucvernment of India Act as set out in the 
Ninth Schedule to the Government of India r ^ 
Act, 1935, the Governor-General is pleased-0 J| 
to make and promulgate the following 
Ordinance:—

c4. Concrete products cf all descrip­
tions.

35. The following manufactures 
stone :—Pavement kerbs and setts; chan­
nels, slabs and flags; and manufactured 
stone for building purposes.

36. Spent oxide of iion.

icf

i

37. The following compounds of radium 
cf a concentration exceeding ten per 
cent.bromide, carbonate, chloride and 
sulphate. 1- (I) This Ordinance may be called 

tlie Indian Tea Con­
trol (Amendment)

38. Ores, concentrates, mattes, drosses 
and residues of gold, silver, platinum 
] a Uadi u:n. iridium, rhodium, osmium and 
ruthenium.

fchort title and 
ccimnene*?ratnf. 

Ordinance, 19-10.
;

('/ Iw shall come into force at once.
2. To section 13 of the Indian. Tea

Control Act, 1938
(hereinafter referred ,1933, 
to as the said Act), 

following proviso shall bo added, 
namely:—

“Provided that the Central Government 
may, by subsequent notification 
issued at any time during tke 
financial year, alter the Indian 
export allotment as so declared, 
and thereupon the L.cian exp01®

39. Gold, silver, platinum, palladium, 
iridium, rhodium, osmium and ruthenium 
and alloys thereot, in sheet or tube; 
piy-mctal in tLc ioim of ihcet, tube 
of which any of the said metals 
alley thereof is a

Amendment of tecti:
i'i, Au yin 0f 19©#and 

or wiie 
or any

!ion

ikecomponent.
40. Nickel, unwrought, in all forms.
41. Printing machinery of the following 

escripticns -.— Typesetting, letterpress 
{including lotary and flat bed), lithogra­
phic, pi otr,gravure and stereotyping.
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allotment as so altered shall be the
Indian export allotment for that 
year.”

Amendment of taction A 14, Act VIII of 19S8.

OCTOBER 4, 1940.
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The 27Lh Septcmbe
No- 6563—TJ-29/40-Com-—The follow*' 

mg notifications, issued by the Government 
of India in the Department of Commerce, 

republished for general information.

By order of the Governor,

W. W. DALZIEL,.
Secretary to Govcrrnr.

r mo.
3. In section 14 

of the said Act: —
(a) to sub-section (2) the following words 

and proviso shall be added, namely.:—

“ and., when such allotment is altered 
under the proviso to section Id 
during the financial year, shall be 
deemed to be altered

■are

<cut.
accordingly ; Commence—War.

Simla, lhc26th August 19&Q.

2-W.R.L/49.—In pursuance, of the 
proviso to sub-section (2) of section 3 of the 
War Risks (Goods) Insurance' Ordinance, 
1940, the Central Government is pleased to 
direct that no person shall be. required to 
be insured in respect of any goods which 
in relation to that person would not, apart 
from the provisions of sub-section (2) of 
section 3 of the said Ordinance, be goods 
insurable under the said Ordinance-

Provided that when the export quota 
of a tea estate has been reduced 
in consequence of an alteration 
or alterations during the finan­
cial year of the Indian export 
allotment, any tea exported by 
the owner c£ the-estate in accord­
ance -with the -export- quota 
as subsisting for the time being 
which

X-o.

is . in excess of the 
amount permitted to be export­
ed in accordance with that 
export quota as finally revised 
for the year shall be excluded 
from the computation of the 
total quantity of tea which may 
bo exported by that 
during the financial year, and 
shall be a permissible export 
notwithstanding that the Indian 
export allotment for the finan­
cial year may be thereby 
-exceeded:”;

Simla, the 26th August 19<10.
No. 3-W.R.L/40.—In exercise of the 

powers conferred by sub-section (4) of 
section 3 of the War Risks (Goods) Insur­
ance Ordinance, 1940, the Central Govern­
ment is pleased to direct that thegoods 
specified in the Schedule annexed hereto 
shall, notwithstanding anything contained 
in section 3 of the said Ordinance, be 
deemed not to be goods insurable under 
the said Ordinance.

owner

(I/) in sub-section (4), for the words “ for 
any financial year” the words “ at 

y time during any financial -year” 
•shall be substituted and before the 
words “ for that year” the words “for 
tho time being ” shall be inserted.

Schedule.
1. Growing crops, plants and tree?, 

livestock, and, in relation to a person 
carrying on the business of producing agri­
cultural products, the following goods 
produced by that person when on land 
occupied by him in the course of that busi­
ness, that is to say, agricultural products 
and articles of food and drink wholly or 
partly manufactured or derived from an 
such product and fleeces and the skins of 
animals.

-an

4. To sub-section (2) of section 15 of
the said Act the 

provisoAmendment cf section 
25, Act Y11I cf 1938. following

shall be added, namely —

‘‘Provided that if in consequence of an 
alteration under the proviso to 

13 of the Indian export 2. Goods forming the subject of a hire 
purchase agreement or agreements where 
the hirer is a person not carrying on the 
business of selling, letting or hiring goods 
of the description so hired and wherein 
provision is made for payment in not less 
than four instalments spread over a period 
cf not less than six months.

section
allotment for the financial year 
the export- quota allotted to the 
owner of the tea estate is reduced, 
any transfer of a right to obtain 
export licences already made by 
.such owner shall be void in so far 
us it relates to the future expoit of 
tea in excess cf his export quota 
as so reduced, and the transferee 
shall be entitled to obtainfrom the 

refund of the amount 
excess.”

3. Coal (including anthracite and cannel 
coal) and coke and manufactured fuel of 

* which coal or coke is the chief constituent.

transferor a 
pid iv respect ot such

LINLITHGOW,

4, Iron ore.
5. Manganese , ore of all descriptions 

except manganese ores used in tho manu­
facture of chemicals, electric batteries,

metal, glass or ceramics.
General-a-nd Governor•Viceroy 

The kill July, 1940.
manganese
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13. Postage stamps (intended for Cl,]j 
tion purposes) denoting a postal servjc-> CC 
services, being marks or devices embo$se°l 
or impressed cr comprised in a label. ' C

0. Iran and stec-l scrap.
7. Noil-metalliferous mining and qlI'jrO 

unmanufactured other manproducts, 
mica.

S. Bricks and til s 
clay, and refractory 
tiles.

14. Objects of art or craft manship bGi 
not less than one hundred years old.

15. Cement and cement clinker.

ngo? brick-earth and 
bricks, bljcks and

16. Lime-

17. Slates for roofing.
9. Cinder, scale and slag".

and steel <. f the following ties-10. Iron 
criptions:—

Pig Iren;
Ferro Allays other than in powder 

form ;

18. Pavement kerbs and setts of granite.

79. Ore?,, concentrates,. drosses, 
idues for smelting of aluminium, 

mony, ccpper, lead, nickel, aud zinc (or 
spelter), and dresses and residues of tin.

and
anii-res

•*' Ingots;
Billets, blooms and slabs ;

Tinplate and sheet bars ;
Plates, medium plates, whether fabri­

cated or not; sheets, coated and 
uneoaied :

‘20- Scrap of the following metals and 
alloys thereof -aluminium,, 

lead, nickel,.
antimony, 

tin and zinccopper, 
spelter).

21. Copper, nnwrought, whether refined 
or not, ingots, bars, billets, wire-bars, 
blocks, slabs, cakes, cathodes, anodes, aud 
rods, and copper shot.

(or

Angles, channels, tees, joists, piling 
and other sectionalSections

material,- whether fabricated or 22. Aluminium, antimony, lead, nickel, 
tin and zinc (or spelter) unwrouglit, in 
ingots, pigs, blocks, cakes, bars and slab.

not;
.Rounds, . reds, wire rods, squares, 

hexagons, fiats and all other 
sections and shapes, other than 
bright;

• Bails, sleepers, fishplates and sole
plates;

Tinplates, terne pl.ites, black plates 
and silverfinished plates;

• Hoop and stiip, hot or cold rolled,
other than blight ;

Tyres, axles and wheels;
Castings, blocks for forgings, blocks 

Tor pressings, forgings and starnp- 
irg3 (except where wholly or 
partly machined) and pressings;

Colliery Arches and pit'props ;

Pipes and hot finished tubes;

23. Lead in white lead stacks and cham­
bers, /

24. .Alloys of aluminium, antimony, cop­
per, lead, nickel, .tin, zinc (or spelter) 
unwrought, in ingots, pigs, blocks, cakes, 
bars and slabs.

25. Unmounted diamonds, whether rough 
or polished, and industrial diamonds, 
mounted or unmounted.

26. Natural pearls, mounted or un­
mounted,

27. Other precious and scmi-precious 
stones, unmounted, cut or uncut.

28. Gem set jewellery, that h to say, 
precious and semi-precious stones mounted 
in gold or platinum, pallad urn, iridium, 
rhodium, osmium and ruthenium.

Assemblies of plates and sectional 
materials as component parts of 
structures.

29.. Jewelled watch cases.

30. Bindings and other articles oaade 
solely (except for fittings and embellish" 
ments) of - gold or platinum, palladium, 
iridium, rhodium, osmium and ruthenium*

draftings, 
of silver*

11. Gold, silver, platinum, palladium, 
iridium, rhodium, osmium and ruthenium 
and alleys thereof (in grain, ingot, bar, 
wire or powder).

12. Paintings in oil or water colours 
pencil, ink and charccal drawings and 
pastels on canvas or paper (including board) 
and hand printed impressions taken from 
blocks, plates or like materia], whether 
framed or unframed ; and sculpture, whether 
m the round, in relief or in intaglio.

31. Settings, stampings, 
.spinnings, castings and pressings

32. Printed books, being not lesi tk^ 
50 years old, and manuscripts.

and slflf033. Slates for damp-courses 
slabs.

34. Concrete products of all description i
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601:H5. The following manufactures of 

stone : -Pavement kerbs and setu r of 
nels,- slabs and flags* and r ^,c^an* 
stone for building purposes. nanufacture.d

36. Spent oxide of iron.

Sl,lda> Uie 11th S
eptember 1940.No. 6sz rrl vb“"» % *

War Risks (Good,til ° d,rect that the 
come into operatiau wiTlllc^T 

day of October 1940. 1 m

31 • The followinof a concentration os^S^ten pjj ^!am 

bromide, carbonate, chloride and sulphate~

3o. Ores, concentrates, mattes, drosses 
aud residues of gold, silver, platinum
!S»Z,rrfW“’'»ai“' -A- a"«i the

•Simla, the 14th September 1940.
39. Gold silver, platinum, palladium, 

indium, rhodium, osmium and ruthenium, 
and alloys thereof, m sheet or tube ■ anci 
ply-metal in the form of sheet, tube or wire 
of which any of the said metals or any 
alloy thereof is a component. •

No. Z-W.R.T./fO—It is hereby notified 
for general information that in pursuance 
of Section 6 of the War Risks (Good, 
Insurance Ordinance, 1940 (No I\ J 
1 40) the Central GovernmeS has been
pleased to employ as its agents for the 
purposes of the said Ordinance the firms 
specified in the Schedule hereto annexed40. Nickel, unwrought, in all forms.

41. Printing machinery of the following 
■descriptions : —Typesetting, 1 e 11 ei p 
(including rotary and flat bed), lithographic, 
photogravure and stereotyping.

The Schedule. 

Assurance
res s

1. Alliance Company, 

Company of
Limited.

2. American Insurance
Newark, N. J,

3. Atlas Assurance Company, Limited.
4. Baloise Fire Insure Company.
5. Bankers’ and Traders’ Insurance

Company, Limited of Sidney.
6. Bombay Fire and General Insurance

( ompany, Limited. .
7. British America Assurance Company.
8. British and Foreign Marine Insu­

rance Company, Limited.
9. British Crown Assurance Corpora­

tion, Limited
10. British Equitable Assurance Com­

pany, Limited.
11. British Eire Insurance Company,

Limited,
12. British General Insurance Company,

Li anted.
13. British India and General Insurance

Company, Limited.
14. British Traders’ Insurance C mipany,

Limited.
15. Caledonian Insurance Company.
16. Cauton Insurance Office, Limitea.
17. Central Insurance Company, Limited.
18. Century Insurance Company,

Limited.

* 42. Recovered sewage grease and sewage
sludge.

43. Gas of the kind supplied by public 
utility undertakings, water and electricity.

Nothing in this Schedule shall, in rela­
tion to any person carrying on a business 
in the course of which he constructs or 
repairs ships or propelling machinery for 
ships, have effect in relation to any goods 
appropriated for the construction or repair 
of any particular ship or part of such ship.

Simla, the 7th September 1940.

4-W.B.I /40.—In exercise of the 
powers conferred by sub-section (4) of 
tion 3 of the War Risks (Goods) Insurance 
Ordinance, 194 1, the Central Government 
is pleased to direct that the following 
amendment shall be made in t s no 1 ca 
tion of the Government oi India in 
Depart men!, of Commerce, No. - • • •/ »
dated the the 26th August .1940,

namely : —

In the Schedule 
notification, after item 
item shall be inserted, name y •

“ 44. Mineral oils of all description., 

Ulh September 1940.

No. 5-W.R/I./40.—In 
section (d) of section I ,Q,0 ,v0. IX(Good.) iMur.nte Ord.»« Z sed 
or 1940). the Control So«“““‘e 940 »

-

conie into force.

No. sec-

the

annexed to the said 
43, the following Fire Insurance Company,19. China

Limited.
20. Clive Insurance Company 

‘jl. Commercial Union Assurance 
pany, Limited.

22. Concord of India Insurance
n> ’ ^star Insurance Company,

Limited. 
Com-

Compa-
Simlciy the

23. Eaglo
Limited.Federal Union Insurance 

tion, Limited.

24. Eastern
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61. New Zealand Insurance
Limited.

62. North China Insurance
Limited.

63. Northern Assurance
Limited.

64. North British and Mercantile
surance Company, Limited.

65. Norwich Union Fire
Society, Limited.

66. Ocean Accident and
Corporation, Limited.

67. Ocean Marine Insurance Com
Limited.

63. Overseas Assurance 
Limited.

69. Orient Insurance
Hartford, U. S. A.

70. Palatine Insurance
Limited.

71. Pandyau Insurance
Limited.

Oomp!1 

Com 

Com

Company,Insurance *jr .26. Economic
Limited.

27. - Employers’
Corporation, Limited.

28. Essex and Suffolk
Insurance Society, Limited.

19. Fine Art and General Insurance 
Company, Limited.

3). General Accident, Fire and Life 
Assurance Corporation, Limited. 

31. Great American Insurance Company.
Fire and Accident Insu- 

Society, Limited.
Assurance

Assurance pany(

pa,ny)

Liability

Equitable

In­

surance

Guarantee
32. Gresham 

ranee pany,

Corporation )

Company 0f

Company,33. Guardian 
Limited.

o4. Hartford Fire Insurance Company, 
Limited, of Hartford.

35. Helvetia Swiss Eire Insurance Com­
pany of St. Gall.

Insurance
Company,.

Company,

’Company,36. Hercules
Limited.

37. Home Insurance Company.
38. Hong Rodg Fire Insurance Company,

Limited.
39. Hukamchand

72. Pearl Assurance Company, Limited
Company,

Limited. 
74. Provincial 

Limited. 
7 5. Prudential 

Limited.

1Insurance Company,
Insurance Company, 

Company, # 

Company of 

Insurance Company,

Limited.
40. Indemnity Marine Assurance 

Company, Limited.
4L Indian Globe Insurance Company, 

Limited.

i
Assurance

76. Queen Insurance
America.

77. Queensland
Limited.

78. Bailway Passengers’Assurance Com­
pany.

Reliance Marine Insurance Com 
pany, Limited.

80. Royal Exchange Assurance Corpora­
tion

bl. Royal Insurance Company, Limited.
82. Ruby General insurance Company,

Limited.
83. Scottish Insurance Corporation,

Limited.
84. Scottish Union and National In­

surance Company.
85. Sea Insurance Company, Limited.
86. South British Insurance Company,

Limited.
87. South India Fire and General In­

surance Company (Coimbatore); 
Limited.

88. State Assurance Company, Limited.
89. Sumitomo Marine and Fire Insurance

42. Indian Guarantee and General
In-.uiance Company, Limited.

43. Indian Mercantile Insurance Com­
pany, Limited.

44. Insurance L ffice of Australia, Limited.
45. Java Sea and Fire Insurance Com­

pany, Limited.
46. Jupiter General Insurance Company,

Limited.
47. Law Union and Bock Insurance

t

79-

Company, Limited.
General Assurance48. Legal and

Society, Limited, of London.
49. Liverpool and London and Glove 

Insurance Company, Limited.
London Assurance (The).

51. London Guarantee and Accident
Company, Limited.

52. London and Lancashire Insurance
Company, Limited.

53. London and Provincial Marine and
General

50.

Insurance Company,
Limited.

54. London and
Corporation, Limited.

Insurance

Scottish Assurance
SO c C°mPany, Limited.
9l' Taishn S A'1"06 0iBce’ Limlted‘

rfi0 hanne and Fire Insurance
Qo m °mPany, Limited.

Tropical Insurance
93 T ijlrn^ed-* * lo^10 Marine and Fire Insurance

94 ru ComPany Limited.
‘ Mersey Marine

95 T ■/'owPaDy> Limited, 
gg ri 011 insurance Company, Linai
97* TTni0n Assurance Society, Limited- 

nion Insurance Society of Canton,

55. Maritime Company, 

Company 

Company,

58. National Fire and General Insurance
Company, Limited.

59. National Insurance Company of
Great Britain, limited.

60r New India Assurance Company, 
Limited.

Limited.
56. Mercantile Fire Insurance

el Canada.
57. Motor Union Insurance

Limited

\

Corn pan)’*

Insurauce

ited-

Limited.
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60398. Union Marine and General Insu 
Company, Limited 

90. United [ndia Kire a .
Insurance Coumanv t * ,

JOo.

J 02. V11 lean Insurance
103. West of Scotland 

Limited.
104. Western Assurance 

London and Toronto
105. World Marine and General In 

Company, Limited.
106. Yang-iszc Insurance 

Limited
107. Yorkshire 

Limited.

ranee

nance and the,e 
of loss

eemed to 
Purposes of the Ordi- 

Rules, namely, the risks
General

or damage_

101. (a) caused by^

(0 the discharge nf
/inclnrlinrr r ■7 any missile(including liquids and gas), or

{U) ‘orn^0^^ WeaP°n-^osive 
or °foer noxious thing, or

(iii) the doing 'of any 
act, •

either by the enemy or in combat­
ing the enemy or repelling an 
imagined attack by the enemy; or

(b) caused by the impact on any 
property of any enemy aircraft, or 
auy aircraft belonging to, or held 
by any person on behalf of or for 
the benefit of, His Majesty or any 
allied power, or any part of, or 
anything dropped from, any such 
aircraft.

Company, Limited. 
Insurance Office,

Company of

sura nee other injurious

Association,

Company,Insurance

Simla, the 14th September 1040.

No. 8-W. E. I./40.—In pursuance of 
sub-section (7) of section 7 of the War Risks 
(Goods) Insuiance Ordinance, 1940 (No. IX 
of 1940), read with section 22 of the 
General Clauses Act, 1697 (X of 1897), the 
Central Government is pleased to specify 
the 31 st Day of October, 1910, as the date 
for the purposes of the said sub-section.

4. Every policy of insurance issued under 
the Scheme shall be in the form given in 
the First Schedule to these Rules, aod shall 
be in respect of the period ending on the 
last day of the quarter in which the policy 
is issued.

' o. Every person insuring goods against 
war risks under the Scheme shall apply for 
the insurance under a single policy of all 
goods insurable under the Ordinance which 
are at the time of such application owned 
by him within one and the same Presidency- 
town or district in the course of his business 
as a seller of goods:

Simla, the 14th September 1940.

No. 9-W.R.I./40.—In exercise cf the 
powers conferred by section 14 of the War 
JRisks (Goods) Insurance Ordinance, 1940 
(No. IX of 1940), read with section *22 of 
the General Clauses Act, 1897 (X of 1897), 
and in supersession of the rules published 
with the notification of the Government of 
India in the Department of Commerce, 
No. J-W. E. 1./40, dated the 26th August, 
1940, the Central Government is pleased 
to make the following rules, namely :—

1. These rules may be called the War 
Risks (Goods) Insurance Rules, 1940.

2. In these rules—
(i) “ Government Agent ” means any 

person or firm employed under 
section 6 to act as agent of the 
Central Government for auy of 
the purposes of the Ordinance;

(it) “ Ordinance ”
Risks (Goods) 
nance, 1940;

(iii) “ Scheme ’’

Insurance Scheme,

Provided that nothing in this rule shall 
be deemed to prohibit any person from 
applying for the insurance under a single 
policy of goods owned by him in more than 

Presidency-town or district.one

0. (1) The premium payable under any 
policy of insurance issued under the Scheme 
during the quarter ending on the 31st 
December, 194J, shall be payable at the rate 

thirty-second per cent per month
or part of a month.
of one

d) No refund of premium shall be 
allowed otherwise than in accordance w.fch 

section li­

the War 
Ordi-

means 
Insurance

7 me amount of any one premium 
aZ a nnliev of insurance issued

r”di thoaScheme shall not less than five 
ul)der the b of a polioy ,ssued for
rupees in tli one month, or e s

onod not exce 0 a policy
tenl'Upe"dleXcehedingSone month.

pa

a p
than 
issued for a pe™section of thea(it?) “ Section ” means 

Ordinance.
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bears to the premium due shall b
and the applicant shall make ^ f18sile^»
application for insurance of the balanc '^er •

13. The Government AgeiJt shall I 
a policy of insurance as soon as l8sile
after the receipt of an application • P°®sible 
ance with the provisio: s uf rulr m . acc°i’d-

S. The Mlewtog ”12
cribed for the purposes 
proviso to section 0 :—

1. The Indian Insurance Companies 
Association, Industrial Assurance 
Building, Churchgate, Bombay.

2, I ho Indian Insurance Companies 
association, 102-A, C’live Street, 
Calcutta.

The Calcutta Insurance Association, 
Royal Exchange Place, Calcutta.

4. The Madras Fire Insurance Asso­
ciation, *2-6, Second Line Beach, 
Madras.

■ Provided that—

, \ ^ the application shows that the ^ ] applicant has taken out an insur­
ance in respe.t of the same goods 
or any part thereof against fire, 
marine, or accident risks with 
oilier insurance

3.

any
company, the 

Government Agent may, in his 
discretion, postpone the issue of 
the policy until enquiries have b 
made from that5. The Bombay Fire Insurance Asso-

Row,- Fort,
een

company; andciatiou, Rampart 
Bombay. (5) ii the premium is remitted ^ cheque, the Government Agent 

may, in his discretion, postpone 
the issue of the policy until 

• cheque has been cashed.

by
6. The Fire Salvage Association, 

Bombay.

9. For the purposes of the proviso to 
sub-section (1) of section 7 the maximum 
amount shall be Bs. 20,000.

10. (!) Every application for insurance 
under the Scheme shall be in the form 
given in the Third Schedule to these Rules, 
and shall be made to a Government Agent 
or to such officer as may be authorised by 
a Cloverument Agent in this behalf.

(2) Every such application 
accompanied by., the , requisite premium 
which may be remitted by bank draft, 
cheque, money order or postal order, or 
delivered in cash.

Rote.—Where the remittance is by 
cheque, the amount, if any, charged by the 
Government Agent’s bank as collection 
charges shall be deducted from the amount 
of the cheque, and the applicant given credit 
only for the balance.

J1. Every policy of insurance issued 
an application made in accordance with the 
provisions of rule 10 shall take effect from 
the date of the receipt of the application by 
the Government Agent or, as the case may 
be, the officer authorised by the Government 
Agent.

12. If the amount accompaning the appli­
cation falls short of the premium due on 
the sum for which the goods are proposed 
for insurance, a policy for such proportion 
of the sum proposed as the amount paid

the

14. In the event of the less of a policy
a duplicate policy will not be issued, but if it 
is satisfactorily proved that a policy has been 
issued, the absence of that policy will not 
be a bar to a claim under it.

15. (1) All claims shall be submitted in 
writing to the Government Agent 
cerned within the time specified in con­
dition 4 of the conditions, set forth in the 
Second Schedule to these Rules.

(2) On receipt of a claim, the Govern­
ment Agent shall have it verified, and the 
loss or damage, if any, assessed, by a person 
who is for the time being included in the 
list of recognised Loss Assessors issued and 
maintained by the ‘-'entra! Government in 
this behalf, or if the Central Government 
so directs, by such person as may be 
specially deputed by it for the purpose.

(3) As soon as the Loss Assessor has 
verified the claim and assessed the loss or 
damage, if any, he shall report thereon to 
the Governm.-nt Agent who shall after such 
further verification as he thinks fit to make, 
forward, the. report, with his. remarks a-d 
recommendation, to the Secretary to the 
Government of India in the Department 
of Commerce.

(4) If the claim is proved to the satis­
faction of the Central Government, & P3^- 
ment order will be issued in favour of t e 
claimant.

con- 1

shall, be

on

1

;
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Policy No

government OPVVT » t'. INDIA.
' BISKS (GOODS) INSURANCE ORDINANCE 1910

This P„t j :::u: r 7ea °f »-* *—* .>» ™ S“;hs° sjsra* *«*- <«.< .hi. p.iica
“.T»'pT»7 bs“ “““ " lh“ S2JS;

The Specification.

The Governor-General of India in Council.The Governor-General
The Government Agent....._____
The Insured................

Address....................................
The Insured’s Business..;..............
The Property Insured..................
Sum for which Insured : Rs..........
Period of Insurance: Thom the day of, 

.day of
191

to the 194 .
The Premium: Rs. .. 

received on the
WHEREAS the Insured has made and forwarded to the .Government ^genfc a signed 

application for insurance and has paid th; amount of premium uamed above :

day of 194 .

NOW t.his Policy witnesseth that-in.consideration of the insured paying to the Governor. 
General the said premium, the Governor-General agrees (subject to the conditions contained 
in the Second Schedule to the War Risks (Goods) Insurance Rules, 1940, which conditions
shall so far as the nature of them- respectively will permit, be deemed to ho conditions 
precedent to the right of the insured to recover hereunder) that if during the period of 

stated above the property insured or any part of such property shall sufior any loss 
or damage being loss or damage caused by any act comprised m the exptes ion « 
SMI for to tim. bSfog by the r.U 'h«,°"T"TS 7 J Z, .1 
1»M or damage i, MM *b' thet’ppl“g »!“ ■ d“,»oS £
the insured the value of that property at PP Governor-General,
the amount of the damage, as the case may bo or, at the option 
reinstate or replace such property of any par er

Provided that the liability of the Governor-General shall

insuiance war

in no case exceed the sum

insured hereby.
In witness whereof I, being duly authorised 

behalf of the Governor-General.

Dated,

*d in that behalf, have hereto set my hand on

The ’ 194 '

It is hereby agreed and dcclaied t ......................... uVo’the extuit of their interest

m the property insured be entit edJornUy ^ gKfttcr rights than those
inured, but not so as to grant to them

• • ••• •••• • •• • • ■• • • • • *

day ofUa^er this policy.
Signed on hehalf of the Governor-

gigned or

General this....
LLTauBferTed and nO premium

• • •
provided underis returnable except as

Note —This policy cannot be as 
Sect,on 11 of the Ordinance.



> «

GAZETTE, OCTOBER 4, 1910. [Partthe ORISSA IV.•606

SECOND SCHEDULE.
[See rule 15 (1) nnd the First Schedule.]

CONDITIONS.
The Governor-General shall be under no liability under any policy of insurance to which 

these conditions apply thereinafter referred to as "the policy ) so far as thQ
Insured is not entitled to be insured for the sum therebj insured in respect of the
insured under the Ordinance.

property

2. If at the time of the happening of any loss or damage the total value of the property 
insured shall exceed the sum insured under the policy, the Insured shall be considered as 

insurer for the excess and shall bear a rateable share ot the loss accordingly.being his own
3. If at the time of the happening of any loss or damage there be any other insurance 

effected by or on behalf of the Insured covering any of the property suffering that loss or 
damage, the liability of the Governor-General under the policy shall bo limited to its rateable 
proportion of such loss or damage.

4. On the happening of any lo-s or damage the Insured shall forthwith give notice 
thereof in writing to the Agent, and shall within ten days after such loss or damage, or such 
further time as the Agent may iu writing allow, at his own expense deliver to the Agent 
a claim in writing containing as particular an account as may be reasonably practicable of
the several articles or portions of property suffering that loss, or damage and of the amount
of such loss or damage, having regard to their value at the time of the loss or damage, 
together with details of any other insurances on the property insured. The Insured shall 
also give to the Agent all such proofs and information with respect to the claim as may 
reasonably be required, together with (if demanded) a declaration, verified by an affidavit, 
of the truth of the claim and of any matters connected therewith. No claim under the 
policy shall be payable unless the terms of this condition have been complied with.

5. If the claim be in any respect fraudulent, or if any fraudulent means or devices be 
used by tho Insured or any one acting on his behalf to obtain any benefit under this policy,
or if any loss or damage be occasioned by the wilful act or with the connivance of the j
Insured, all benefits under the policy shall bs forfeited.

6. If in his application for the insurance effected by tho policy, the Insured shall have 
intentionally made a material under-statement of the value of the property insured all benefits 
under the policy shall be forfeited.

7. If the Governor-General elects to reinstate or replace any property insured, the 
Insured shall at his own expense produce and give to the Governor-General all such plans, 
documents, books and information as the Governor-General may reasonably require. The 
Governor-General shall not be bound to reinstate exactly or completely but only as circums­
tances permit and in reasonably sufficient manner and shall not in any cose be bound to 
expend in respect of the property insured more than the sum insured therecn.

b. On the happening of any loss or damage in respect of which a claim is or maybe made 
under tho policy, the Agent and every person authorised by the Agent may, 
by incurring any liability, and without diminishing the right of °thc Governor-General to 
r<ily upon any conditions of the policy, enter, take or keep possession of the bu.lding or 
promise^ where the loss or damage has happened, and may take possession of or require to 
be delivered to them any of the property insured, and may keep possession of and deal with 
such property foi ail reasonable purposes and in any reasonable manner. This condition 
shall be evidence of the have and licence of the Insured to the Governor-General so to do. 
If tho Insured or any one acting on his behalf shall not comply with the requirements of the 
Governor-General, or shall hinder or obstruct the Governor-General or any person acting 
°u uu .[n dom8 any ol the abovementioned acts, then all benefit under th;s policy 

p forfeifc®d- lhe Insured shall not in any case be entitled to abandon any property to 
the Governor-General whether taken possession of by the Governor-General

s.dei>“Uo1 “>■
10. The policy shall not be assignable.

Insur'd :^hDf°li0WmS COadlti°Q b3 included in the policy at the request of the

without thera-

or not.
shall not m

in section II of the Ordinance.

‘:It is he.eby agreed and declared that 
shall, to'the exfeii't of thVirTatereat'in “ ft t'ch^o

• • • •
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SCHEDULE. 
[Seo rule 10.]

completing this applicationIMPORTANT—Before
form read the iinstructions overleaf.

government OF INDIA.WAR RISKS (GOODS) INSURANCE ORDINANCE, 1940.
Applkati0n !"r ins^nce of Goods insurable thereunder.

Applicant’s Name

Address

Business

Goods to be Insured__ 1

Situation of Goods.

Estimated Full Value (which is the sum for which insurance must be effected) Rs. 

Date Insurance is to commence_______________________

Note.—No policy will be issued and tho Government of India will be under no liability until tbe premium has 
been received by the Insurance Company.
Are the goods insured against Fire, Marine, or Accident Risks?______ ______________ '

If so, state (a) Name of Insurance Oompany____________________

(b) Policy No---------------------------------------------- ••

(c) Sum Insured Rs------- .----------------------------------------

Has any other person any insurable interest in the goods to be insured ?.

If so, give particulars—... ...................

Note.—A policy once issued cannot b3 assigned
or transferred nor is any part of the premium returnable.

is to beCompany through whom 1insurance
name of InsuranceTo : (Here insert

effected.)

to l/We warranfc that the above statements and particulars are true and I/We request you 
etieet War Risks (Goods) Insurance on my/our behalf with the Government of India in 

prescribed standard policy which I/VVe agree to accept.

bank draft/chequc/mone
value Rs.terms of the

I/We enclose
y order/postal order/cash

of Applicant------Signature

Date-------

^0lbpanv :„^UC(1UGS. on out-station banka should inoJuJo bank exohaago. Iftbo amount received by the Insurance 1 e 8lini n-S lusuffici;nt pay tbo pramimn °Q tho full sum proposed for insurance a policy for such proportion of
a .pr<jP°sed as the premium received bears to tbo correct premium will bo issued and tbo Applicant 

briber application for insurance of tbo uninsured amount.

must
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GOVERNMENT OF INDIA.

INSURANCE ORDINANCE, 1940.
Instructions

Government of India have put into operation as from the 1st Octob_ whereby the Government undertake to in^ the
in British India against War JRisks. Suro Cerfcain

608

WAR RISKS (GOODS)

I. The e
Gcod^on land or on iuland waters 10 defines the Goods to which the

tag txtqttrABLE: The Ordinanc ' whiCh are held for sale by i applies (these tok*

process of manufacture. Goo(Js which cannot be insured under the
.3 GOODS NOT INSURABLE: A growing crops plant, and trees;

b.s been published in the Gas, e. » ™ ,ni Me, .res; ire„ end ssecl s.»p, 
livestock; coal and coke; mineral olls< ’l0 ’ ,. JmeDi and lime ; concrete products ; various 
various classes of manufactured iron and ste D s,ates ; gold, silver and other precious metals;
classes of nianufactnrcd stone , bricks, t es tage stamps; and objects of art or
jewellery and precious and scmnprccious t , V ^description which are not for sale

Scheme

scheme 
persona 
rs, and

which goods are manufactured and goods in

excluded by the Ordinance.
PROPERTY TO WHICH SCHEME DOES NOT APPLY : The Soh.m. Sms „ot ap,,v t. Sgs ic..,y machinery and plant, and other form, of rmmovabl. property.

r pnviPFT <>ORY INSURANCE: As from the 1st November 1940 any person 5. COMPULSOKx J insure the whole of his goods which are
carrying on business as a se er o go ^ vapie 0f such goods within one and the
:ITS,idfn".t;n o™£ri=f exceed, Rs. 2^,0IP. THE ORDINANCE PRESCRIBES 

HEAVY LINES FOR CONTRAVENTION.

are

6. HOW TO INSURE: The Application form overleaf should be completed and 
forwarded with a remittance for the premium to a Government Agent.

7. GOVERNMENT AGENTS: The Government of India have appointed certain 
Insurance Companies transacting Eire, Marine or Accident Insurance to act as Government 
Agents and issue policies under the scheme. If the goods are insured against Fire with an 
Insurance Company it is strongly recommended that the War Risks (Goods) Insurance 
should be arranged‘through that Company. If this is not done there may be considerable 
delay in obtaining cover.

8. PERIOD OF INSURANCE; The maximum period for which a policy will be 
issued is three months. Policies issued' on or after the 1st October will expire on the 31st 
December; those issued on or after the 1st January will expire on the 3.1st March ; thuse 
issued on cr after tho 1st April will expire on the 3v,th June; and those issued on or after 
the 1st July will expire on the 30th September. No policy will be issued to expire on any 
intermediate date.

9. RATE OF PREMIUM: The present rate of premium is 1 /32 per cent (one half 
anna per hundred rupees) per month or part of a month.

10. CALCULATION OF PREMIUM: On insurance effected during the months o 
October, January, April, and July three months premium will be payable, i.e., \} j32 per cen 
(one and a half annas per hundred rupees). On in urances effected during the months o 
November, February, May, and August two months premium will be payable, i-e" 
2/c2 per cent (one anna per hundred rupees). On insurances effected during the months 
December, March, June, and September one month’s premium will be payable, /.£•» ■‘r^ 
per cent (one half anna per hundred rupees).

11. MINIMUM PREMIUM : 
of one month or less is Kb. 5. 
minimum premium is Rs. 10.

iodThe minimum premium for a policy issued for a pen 
Fora policy issued for a period exceeding one month t e

seller of12. VOLUNTARY INSURANCE-. Any person carrying on business as dency 
goods whose stocks of goods insurable under this scheme within one and the same rie^i 
Town or District do not exceed Rs, 20,000 in value may insure under the scheme.

In certain cases floating policies may be ^uC^Q 
pplicatiou to any Insurance Company appointed as Gover

Full
tnent

13. FLOATING POLICIES: 
details can be obtained 
Agent

on a

in theGaz-t't' FUl1 conditionstowhich the P°licy will be subject have been published
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1940. 609Simla, /lie 141 hi September

#o. 10-W.R.I-/40— In pursuance of sub 
ce tion (3) o£ section 175 of the Government S[ India Act, 19'5, the Govern6rGener.il 
?n Council is pleased to authorise—

/i) t' e Principal Officers i 
India of all firms which 
time being employed ;*« 
tion 0 of the War Risks (Goods'! 
Insurance Ordinance, 1910 
(No. IX of 1949), as agents of the 
Central Government for - the pur­
poses of the said Ordinance, and

1040, ■~r
■ -ir-

The 28Lh September 1940.
No. 6625—lllC-43/40-Ccm.—The follow­

ing notification, issued by the Govern­
ment of India, Department of Commerce, in 
republished for general information.

m British 
are for the 

under
By order of the Gov

W. W. DA.LZIEL
Sccrc'ary to Govern 

and Export Regulations.
Simla, the ?Lli September 1940.

No. 245(5)-Tr. (l.E R.)/39.~The follow­
ing By laws to regulate the principles and 
procedure to be followed i 
sions for

ernor>
f sec-

ment.Import

(if) ell other persons in British India 
who by virtue of a general or 
special power of attorney 
competent to execute contracts 
behalf of any of the said firms, 

to execute on behalf of the Governor- 
general in Council any contracts or other 
documents for the purposes of the said 
Ordinance.

in granting perrnis- 
new planting and for giving 

consent to transfers of such permissions, 
made by the ’Indian Rubber Licensing 
Committee in pursuance of section 28 A of 
tin Indian Rubber Contiol Act, 1934 
(XXVIII of L934), are hereby publish© 1 for 
general information.

are
on

l These By laws may be called -the 
Indian Rubber Control New Planting By­
laws.

ws -

Simla, the 14th September 1940.

No. 11-W.R.I /4T—In exercise of the 
powers conferred by section 9 of the Indian 
Stamp Act, 1899 (II of 1899), the Central 
Government is pleased to exempt from 
stamp duty policies ot insurance of goods 
against war risks is mod in accordance with 
the War Risks (Goods) Insurance Scheme 
established under the War Risks (Gcods) 
Insurance Ordinance, 1910.

II. C. PRIOR,
Addl. See]), lo the Govt, oj India.

2. Jn these By-hi
(o) “ allotment certificate ” means the 

Certificate set forth in the Sche­
dule appended to these By-laws;

(5) “ Committee ” means the Indian 
Rubber Licensing Committee.

3. Allotment certificates will be issued 
by the Committee to all owners of holdings 
at the rate of five per cent of the planted 
acreage of the holding as registered by that 
Committee subject, however, to no certifi­
cate being granted for any area of less than 
one cent.The 2Sih September 1040.

4. Allotment certificates, from such
. unallotted certificates as are available, may

tion issued by the Government of India in also discretion of the Committee be
tne Department of Commerce is republished 
forg neral information.

No. 6618 Com-—The following notifica-

granted to-such persons as are non-rubber 
planters on their satisfying the Committee 
that they would take up plantation of 
rubber.By order of the Governor,

W. W. DALZIEL, 
Secretary lo Government.

5. Allotment certificates convey no 
permission to undertake new planting.

0. Any person desirous of effecting 
a transfer shall apply to the Committee who 
on being satisfied that the conditions of the 
Indian Rubber Control Act. 1934, and the 

at , ^ f , ^ n , j.u• By-laws are fulfilled may graut the neces-
No. LL-A(3)/40. W ith re eience o u i.s ^ permission. An allotment certificate 

-department’s Notification No. shall be transferable only once during its
dated the 27th July 1940, it» hereby period of validity.
notified that in exeicise of the^poweis ^ Applications for registration of allot-
conferred by rule 16 of the Auditor s Ceui- certificates and for permission to
Scales Rules, 1932, the Central Government um]ortako new f Jauti„g shall be made to the

0^ thfSHowiJg <=»»«“•

Registration of Accountants.

Simla, lhn Ulh September 1040.

13 pleased to restore to 
Accountants the name 
gSQtlemau, namely:—

122 Mr. Kolagotla Bhimeswara

8. Applications for permission to under­
take new planting on areas in excess of one 
acre shall be accompanied by a survey plan 
in duplicate of the area to be plant;d.

9. On receipt of an application for 
registration and on the surrender of valid 
allotment certificates for the areas specified

Rao,

B. Com., G. D. A, Ellorc.

(N. 11. I’lLLAl),
the Govt. oj India.Joint Secy. to
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10. All owners of holdings 01. jau^ 
which oermits have been issued

in the application the Committee shall 
register for new planting the area for which 
such allotment certificates have been 
surrendered and shall issue a permit there­
for accordingly. This permit shall be valid 
up to 31st December 1940.

s forshall,or before the leth January 194^ £ ‘ .0tl 
a return to the Committee stating ’ the^1^ 
planted in the year 1940 accoWliuiJ1?8 
permissions granted by the Commit too & t0

SCHEDULE.
(See By-law 2.)

INDIAN RUBBER LICENSING COMMITTEE.
Date of issue.

Allotment Certificate.
----- -—Estate.

Eeg. No.
egistered area of estate---------

Five per cent thereof
acres.
acres.

THIS CERTIFICATE IS VALID FOR EXCHANGE FOR A PERMIT TO
WITH RUBBER. plant 

-------- ------- acres.
for The Indian Rubber Licensing Committee 

P. EUBIAN JOHN,
Controller.

Date of surrender

duplicate.ORIGINAL. I triplicate.i

APPLICATION FOR TRANSFER j -APPLICATION FOR TRANSFER
of planting rights. of planting rights1 ER

APPLICATION FOR TRANSFER 
OF PLANTING rights.

I
Date Date------ Date.

ITransferred to :—Tr.tnsferrod to:— Transferred to ;—i

Name cf personName of person-------- Name cf person-----

!
Ns me of eslato--------Name of estate Name of estate--------

and Reg. No. (if an>)—and Reg. No (if any)---- ! and Reg. No. (if any)

Address Address- Address-
acres of plan ing rights from' ____ —acres of planting rights from ! aerjs of planting rights from

iEstateEstate — - i Estate

R?g. No.— ----- Reg. No. Reg. No.--------

Name of transferor Name of transferor— _ j Name of transferor---------- ---------

Reg. No. assigned to the buyer of plant- Reg. No. assigned to the buyer of plant- Rrg.No. assigned to the buyer of plant­
ing rights if he has no estate regd. ing rights if he has no estate regd. ing rights if he has no estate rogd; 
in his name at present------------------ in liis name at present----------------- L i in his name at present------ -

Signature of Transferor. Signature of Transferor.

(This number should be pointed 
while applying for a permit.)

Signature cf Transferee-

Signature of Transferor.

(Thb number should be pointed out (This number should bo pointed 
wlu,e arplymg for a permit.) while applying for a permit.)

out

Signature of Transferee. Signature cf Transferee, j

H. C. PRIOR,
Additional Secretary to the Government o;f India-
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Income-tax, bihar and Excess Profit 9 Tax Act, 1940. 
corresponding entries i 

column of the said Schedule.
ORISSA- the specified in 

secondin the

NOTIFICATION. 

The 24-th’ September

.No. A-202/10.-- The
notifications of the 
Revenue are 
information.

Schedule.

1040. ■ l
2

undermentioned 
Central Board of 

republished for general
9. All persons performing. | 9. M* cages in respect of 

for the time being, the J which every such oa ccr 
functions of Inspecting ! is, for the time being, 
Assistant Commissioners j performing Ibo fimc- 
cf In:cme-tax in tho | tior.s of an Inspecting 
Provinces of Eibar and : Assistant Commhsio
Orissa. 1 of Income-tax.

F. R. MERCHANT, 

Commissioner.

Excess Profits Tax Establishment 

Simla, the 14lh Sep1 ember 1940.

norI
T3.

Simla, the 14th September 1940.
No. 81-C.A.—In exercise of the powers

conferred by sub-section (3; of section 3 of 
tho Excess Profits Tax Act, 1940 (XV of 
J 940), the Central Boaid of Revenue hereby 
appoints every Commissioner of Income-tax 
appointed without reference to area under 
sub-section (2) of sectiou 5 of the Indian 
Income-tax Act, 1922 (Xt cf 3 922), to be 
a Commissioner of Excess Profits Tax and 
assigns to every such Commissioner of 
Excess Profits Tax the cases that may, for 
the time being, be assigned to him under 
sub-sen ion (2) of se lion 5 of the last 
mentioned Act.

No. 33-C.A.—In exorcise of the powers
conferred by sub-section (3) of section 3 of 
ihe Excess Piofits Tax Act, 1940 (XV of 
1940) the Centred Beard of Revenue hereby 
appoints the persons specified in the first 
column of the Schedule hereto annexed to 
be Appellate Assistant Commissioners of 
Excess Profits Tax and assigns to every 
such officer the cases under the Excess 
Profits Tax Act, 940, specified in the 
corresponding entries in the second column 
of the said Schedule.

Schedule.

Simla, the 14th September 1940.
l 2

No. 34-C.A.—In exercise of the powers 
conferred by sub-section (3) cf sectio n 3 of 
tho Excess Profits Tax Act, 1940 (XV of 
1940), the Central Board of Revenue hereby 
appoints every Commissioner of Income-tax 
appointed with reference to a specified area 
ander sub-section (2) of section 5 of the 
Indian Income-tax Act, 1922 (XI of 1922). 
to be a Commissioner of Excess Profits Tax 
and assigns to every such Commissioner of 
Excess Profits Tax all cases in such area 
other than the cases assigned to a Commis­
sioner cf Excess Profits Tax who is, for the 
time being, exorcising the functions of 
a Commissioner of Income-tax appointed 
without reference to area under sub-section 
(2) of section 5 of the Indian Income-tax 

Act, 1922.

9. All p?raons performing. 9. All cases in respect of 
for iho timo being, fcha which every such
functions of Appellate ofiic r is, for ths time
Assistant Commissioners being, performing the 
of Income-tax in the [ functions of Appellate 
provinces of Bihar and I Assistant Commissioner 
Orissa. | of Inr ome-fcax.

Simla, the 14lh September 1940.

No 22-C. A.—In exercise of the powers
of section 3 ofconferred by sub-section (3) 

the Excess Profits Tax Act, 1940, the 
Central Board cf Revenue hereby appoints 
every Income-tax Officer under the Indian 
Income-tax Act, 1922, to be an Excess 
Profits Tax Officer and assigns to every 
such Excess Profits Tax Officer all cases 
in respect of which he is for the time beiug 
exercising the functions of an Income-tax

the Hth September 1040.Simla,
No. 30-CA__ In exercise of the powers

conferred by sub-section (31 of section 8 ol 
G)g Excejs Profits Tax Act, 1940 (XV of 
-1040), tho Central Board of Revenue hereby 
^Ppoints the persons specified in the 

column of the Schedule hereto a 
\° to the Inspecting Assistant Conimis- 
Sl0Uer of Excess Profits Tax and assigns to 
every such officer the cases under the

Officer.
K. X. CHETTUn,

First Secretary, Central Board of 
11 even ne.

nnexed
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The 2nd October 1949

No. 7437-C. —Tin folio .ving 
by tho G jvcrnmont of Madras is 
for general information.

HOME DEPARTMENT.
notific,,:

:lsrePubii9hondNOT. F. CATIONS.

The 2nd Octcb' r 1040.
No. 7433-C --The following notific.uion 

by the Government of Assail is republiahec 
for general information.

By order of the G0vCTnor?
3* BOWSTKAD, 

Chief Secretary lo Cove Him cut.
By order of the Governor, 

J. COW STEAD,
In exercise of (he power? c nferred

section (9 of the ludian Press (Emor0ftl 
Powers) A.cfc, 1931 (XX[[[ of 1931\ tr^ 
Excellency the Governor horeby dccli.

. to be forfeited to His Majesty all copied 
wherever found, of tho book in Tan'i 
entitled “ Andaman Sirai Virar V y] 
Savarkar Charittfram ” written by Sri S N* 
Narasimha Kajn aud printed at the Raj ’ 
Press, Salem, and a 1 other documents 
containing copies, reprints or translations 
cf, or extracts from, the slid book inasmuch. 
<as it contains matter of the nature described 
in clauses (d) and (/?) of sub-section (1; of 
section 4 of the said Act.

by

Chief Secretary to Government.

The 12th September 1040.

Xo. y 74’5-G.J.—In exercise of the power 
conferred by section 19 of the Indian * rcss 
(Emergency Powers) Act, 1931 (Act XXIII 
of 1931), the Governor is pleased to declare

leaflet inall copies, wherever found, of a 
Assamese entitled “ Communist Bulletin ” 
(Bulletin No. 1 of tho Assam Branch of the 
Communist Party of India) and all other 
document? containing copies, reprints, 
transi tions of, or extracts from, (he said 
leaflet to be foifeited to his Majesty on the 
ground that it appears to the Governor that 
the s-id leaflet contains words of the nature

By order of His Excollency the Governor

T. AUSTIN, 
Chief Secretary.

The 2nd October 1940.

No. 7439-C.— 1 he following notifications 
by the Government of Bengal are republished 
for general information*.

described in clauses (d), ( /) and (//) of sub- 
sretion (1) of section 4 of the said Act.

H. G. DENNKHY,
Chief Secretary io the Gov', of Assam.

The 2nd October 1940.

No. 7433-C.—The following notification 
by the Government of Sind is republished 
for general information.

By order of the Governor,

J. BOW STEAD,
Chief Secretary to' Government.

Calcutta, the 10th September 1040.

No. 5324 P__ Whereas in the opinion of
the Governor the book in English entitled 
‘•Indian Working Glass—Volume II” by 
Panini, published by Suren Dutt from the 
National Book Agency at 72, Harrison 
■Road, Calcutta, and printed by J. M. Ghose 
at the Popular Printing Works at' 47, 
Madhu Koy Lane, Calcutta, contains 
prejudicial reports of the nature described 
in sub-rule (7), of rule .34 of the Defence of 
India Buies read with clause (e) of sub- 
rule (6>of that rule ;

By order cf the Governor,

J. BOWSTEAD,
Chief Secretary lo Government.

Karachi, the 17th September 1140.

No. P.A.-969.—In exercise of the powers 
conferred by clause (c) of sub rule (1) of 
Rule 40 of the Defence of India Rules made 
under 82ction of the Defence of India 
Act, 19 39, the Governor of Sind hereby 
declares to be forfeited to His Majesty all 
copies, wherever found, of the poster 
printed in Urdu entitled “ Political situa­
tion of the Islamic world ’’ purported to 
have been issued by • Jamai-e-Miliia Islamia, 
Delhi and printed at Latifi Press, Delhi’ 
and all other documents containing reprints’, 
copies or translation 0iK or extracts fiom’ 
the said poster inasmuch as the said poster 
constitutes a * prejudicial repeat ’ within 
the meaning of Rule 34(7) read* with Rule 
54(6)(/;) of the said rules.

By order of His Excellency the Governor, 

>3. H. BAZA,
Du. Secy, tu the Government of Sind, 

Home Department.

Now, therefore, in exercise of the powei 
conferred by clauses {t>) and (e) of sub- 
rule (Z) of rale 40 of the said Rules, tho 
Governor hereby prohibits further publica­
tion, sale or .distribution of the said boo '

Hisand declares to be forfeited to 
Majesty all copies, wherever found, of t ® 
said book and all other documents contain.

of, 01mg copies, reprints, translations 
extracts from, tho said book.

Calcutta, the 10th September 1040- 
No. 582 RP.—Whereas in the opinio*1 ®

entitled
the Governor the- book in English
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„indiaMarcheson—Volume III" by Panini
published by Suren Butt from the National 
Book Agency at 72, Har/isonHoad, Calcutta 
and printed by J. M. Gho.se at tlm Popular 
Printing Works at 47, Madhu Hoy Lace 
Cal.u'jta, contains prejudicial reports of the 
nature described in sub-rule (7) of rule 34 
of the D. fence of India Kules read with 
clause (f) of sub-rule (d) of that rule.

Now, therefore, in exercise of the power 
conferred by clauses (6) and (c) of sub­
rule {1) of rule 40 of the said Rules,

Governor heroby prohibits furth 
tion, sale or distribution of the 
and declares to be forfeited to His Majesty 
all copies wherever found of the said book 
and all other documents containing copies, 
reprints, translations of, or extracts from, 
the said book.

!
er publica- 

said book

By order of the Go 

A. E. PORTER,
Addl. Secy, to the Govt, of Bengal.

vernor

the

I

!:

2*

—319 —B-10-13W*f Govt, Frew, O.G. 27
Super iatouiont, BattorsbyPHnbodanaVa^^0-11
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